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JOINT COMMITTEE REPORT
IN COMPLIANCE OF

Hon’ble NGT order dated 06.12.2024 in
OA No. 206/2024 (CZ)

(Chandikant Jha and Ameen Ahmad V/s State of Madhya Pradesh

and Others)

Date of Inspection :- 03.01.2025

By

Committee members

1. Mr. Vipin Kumar Patel, DFO, Distt.-Anuppur (M.P.)

2. Mr. Dilip Kumar Panday, ADM, District-Anuppur
[Representative of District Collector, Distt.-Anuppur (M.P.)]

3. Mrs. Isha Verma, Mining Inspector, Distt.-Anuppur (M.P.)
[Representative of District Mining Officer, Distt.-Anuppur

(M.P.)]
4. Dr. A. K Dubey, Scientist, M.P Pollution Control Board,

Regional Office Shahdol, Distt.-Shahdol (M.P)
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JOINT COMMITTEE REPORT
IN COMPLIANCE OF
Hon'ble NGT order dated 00.12.2024 in
OA No. 206/2024 (CZ)

(Chandikant Jha and Ameen Ahmad V/s State of Madhya Pradesh

and Others)

v ) 1 H 8l g . . Tz
Hon'ble National Green Tribunal, Central Zone Bench, Bhopal has passed
an- order on 06.12.2024 in the original application no. 206/2024. The main

operating parts of the directions of the order are as follows:

o. Considering the allegations of environmental violations made in the present
Original Application, we deem it appropriate to constitute a Fact Finding
Committee comprising of the following Members:-

i. Senior Scientist, Madhya Pradesh State Pollution Control Board,

il. Divisional Forest Officer, Anuppur, or his representative of senior rank,
iil. District Mining Officer, Anuppur, or his representative of senior rank, and

iv. Distriet Collector, Anuppur, or his representative not below the rank of

Additional District Magistrate,

9. The Committee shall visit the site in question and submit its report within
four weeks with regard to the allegations made in the Original Application.
10. The office of District Collector, Anuppur, shall be the Nodal Office for all
logistic purposes.
[ l. The Committee Report on affidavit shall be filed by the Madhya Pradesh State

Pollution Control Board.
Copy of order enclosed. [Annexure-1]

e o S S —
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Accordingly, committee members are deputed to inspeet the site.

|.  District Collector, Anuppur has nominated Additional District
Magistrate District-Anuppur [Representative of District Collector,
Distt.-Anuppur (M.P.)] by order dated 13/18.12.2024.

Divisional Forest Officer, Distt.-Anuppur (M.P.).

District Mining Officer, Anuppur has nominated Mining Inspector,
District-Anuppur by order dated 13/18.12.2024.
4. Member Secretary, MPPCB has nominated Scientist, MPPCB,

Regional Office, Shahdol by letter No. 4109 Dated 16.12.2024

LS B (S |

Above official Order related to nomination of representative of MPPCB

officer are enclosed. [Annexure-2]

Overview :-
M/s M.B. Power (M.P)

-Anuppur (M.P). The

city production is

Complaint is related to Thermal Power Plant,
Limited situated at Village-Laharpur, Tah.-Jaithari, Distt.

plant was commissioned in 2015. The capacity of plant for electri
nsumption of

n MT. The

1260 MW (2 x 630) based on subcritical technology. Annual coal co

plant is approx. 5.5 Million MT and ash generation is approx. 2.3 Millio

plant has installed pneumatic dry ash handling system with 05 no. ash silos,

capacity of each having 1000 MT and 3 no. of Hydrobin for wet bottom as
handling, capacity of 750 MT each. Plant has 01 no. ash pond which is divided into

03 no. lagoons out of which 01 lagoon is reclaimed through plantation.

The Ministry of Environment, Forest and Climate Change, Government of

India issued notification on dated 31 December, 2021 regarding ash utilization
entrusting responsibility to thermal power plants to ensure 100% utilization of ash
generated in an eco-friendly purposes such as fly ash based products
manufacturing, cement manufacturing etc. including filling up of low lying area
and mine voids, listed in the notification. In compliance of above mentioned

notification, the ash generated from this plant is being utilized in various purposes
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148, cement manutacturing, fly

anuppur area) and filling in low

land ete. The de

ash based products manufacturing units (nearhy
lying areas/abandoned mines for reclamation of

tails of ash utilization in year 2023-24 is tabulated below:-

B ————
Ash Generation in year 2023-24

_-._____.

\qh Unllz..mon In year

2023-2

R

2311282.7 MTPA (lmludmg_l eg: i(.y Ash)

Mode of Utilization:-

Qu;mmy (MT I’A)

| _ Fly ash based products 3150

| : Cement Manufacturing 745140 i

_I' Filling up of low lying area | 318551
1244441.72

Filling of Mine Voids

!
| % Ash utilization in year 2023-24 | 100.68 %

Copy of ash compliance report 23-24 submitted by TPP is enclosed. [Annexure-3]

About The Ash disposal site's mentioned in petition:-

»~ M/s. M.B Power (M.P) Ltd. (Flyash filling in Jamuna Opencast Mine Void)
is situated at Village- Harad, Tehsil-Kotma, District-Anuppur (M.P.). This is
site is an abandoned mine voi.d of South Eastern Coalfields Limited under
Jamuna Opencast Mine. There is no populated area approx 200-300 meter of
this site. There is a local nalla, flowing along the boundary of this site. There
is abandoned trench of jamuna dpen cast coal mine of SECL on one side in
which water is filled.

M/s. M.B Power (M.P) Ltd. (Flyash filling in Abandoned Stone Mine,
Gadhi) is situated at Khasra No 397/1 '(0.80 Hec.), Village- Gadhi, Tahsil-
Kotma, District-Anuppur (M.P.). There is no populated area approx 500
meter of this site and no water body adjoining this site.

M/s. M.B Power (M.P) Ltd. (Flyash filling in Low Lying Area) is situated at
Khasra. No. 1157/1 (Area-2.474 Ha), Village-Sinduri, Tah. & Distt.-

NGT206-2024 {CZ] [JOINT COMMITTEE REPORT]
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Anuppur (M.p,). River Tipan is flowing near one edge of this site and there

are lew settlements approx 50 meter away from the site.

Details regarding necessary permissions obtained by M/s. M.B Power

(M.P) Ltd. for above mentioned ash filling site's:-

[I_T_ﬁ;lm Memorandum of Consent to Establish |
| [SECL  Jamupng Understanding issued  on  dated
i| Opencast Mine | between SECL and 10.02.23 & Consent
f Void, Village- | M.B Power (MP) Ltd. to Operate issued on
Harad (Copy enclosed) --XX-- dated 24.03.2023 by
! [Annexure-4] MPPCB. (Copy
enclosed)
[Annexure-5]
Ehuﬂf‘mg in | No Objection | Permission of | Consent to Establish
Abandoned Stone | Certificate of Gram | District Collector issued on dated

| Mine, Village- | Panchayat Vicharpur | Office,  District | 10.03.23 & Consent

' Gadhi & passed proposal of Anuppur  dated | to Operate issued on
| gram sabha. 14.12.2022. dated 06.06.2023 by

‘ (Copy enclosed) (Copy enclosed) MPPCB.

" [Annexure-6] [Annexure-7] (Copy enclosed)

[Annexure-§]

- - . . . . _____________-————.____
,3. Flyash filling in | No Objection | Permission of | Consent to Establish
Low Lying Area, | Certificate of Gram | District Collector | issued  on dated

Village-Sinduri Panchayat Sinduri & Office,  District | 05.09.23 & Consent

passed proposal of Anuppur  dated to Operate issued on

| gram sabha. 12.07.2024. dated 26.12.2023 by
( ' (Copy enclosed) (Copy enclosed) MPPCB.

_ [Annexure-9] [Annexure-1 0] (Copy enclosed)
o

[Annexure-11 ]
;J\Q\J\l_______‘_g
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Fesent Status of the ; 1l si
atus € as site! i i
ash fil] Site's durmg mspection:-

--vash filling in SECL Jamuna Qpencast Mine Void, Village- Harad

> Mos R g
: OSt part of this site is filled and layer of soil is also spread over it. Ash
filling work is currently being done at small portion only.

» For : : :
dust suppression at the site, mobile water tankers and pressurized mist

guns are deployed,

-;'—E_i_\.’_@ih_fl[_“_llgiﬂ Abandoned Stone Mine, Village-Gadhi

» Ash is filled at this site and at present soil cover laying work is under
progress.

# For dust suppression at the site, mobile water tankers and pressurized mist
guns are deployed.

# Earthen embankment construction work at mine opening Is in process.

3. Flvash filling in Low Lying Area, Village-Sinduri

» This site is completely filled and soil cover laying work is also completed.

No activity observed at the site.
Issue pertaining to illegal mining of soil:-

As per Central Pollution Control Board Guidelines for disposal/utilisation of
Fly Ash for reclamation of Low Lying Areas and in stowing of Abandoned
mines/Quarries March, 2019, "Point 5.1.4 Soil Cover on the top of ash fill: As per
the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as
amendment on dated 27-08-2003 and 03-11-2009, the soil required for soil cover
shall be excavated from land fill site itself and kept separately before taking for ash
filling. If it is not possible to do so, only the minimum quantity of soil required for
the purpose of cover shall be excavated from the soil borrow area. The voids so

created due to removal of soil shall be filled up with ash with proper compaction

%
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covered at top with soi| cover

. I Y soil cover, About 300-500 mm thick soil layer shall be
rlaced over the ash fi Thi

I sh fill area. This should be done as an integral part of low lying

area devel
opment work. Copy of relevant page enclosed [Annexure-12]
Issue pertaining to ash disposal into river:-

» River Sone does not flow nearby any of the above mentioned ash fill site's
located at Vill.-Harad, Vill.-Gadhi and Vill.-Sinduri, Distt.-Anuppur (M.P)
# River Tipan Flows nearby ash fill site at village sinduri, which later meets
River Sone more than 3.5 KM distance downstream from this ash fill site.
» River Godaru flows approx 1.5 KM distance away (aerially) in North-West
direction from the ash fill site located at village Harad.
As per Central Pollution Control Board Guidelines for disposal/utilisation of
Fly Ash for reclamation of Low Lying Areas and in stowing of Abandoned
mines/Quarries March, 2019, "point 5.2.3 Protection of pond or water body
adjoining or within the working site: If any pond or water body exists within
or adjoining the low lying area /quarry then an earthen embankment of the
cross-section as given in the Figure below be constructed around the pond or
water body to protect it from spilling of ash or ingress of surface runoff into

it". Copy of relevant page enclosed [Annexure-13].

In compliance of above, the plant management has constructed earthen

%

embankment at both the ash fill site's at Vill.-Harad and Vill.-Senduri along

the side of nearby water body. Details of cross —section of constructed

earthen embankment is enclosed:-

NGT206-2024 {CZ] [JO[NT COMMITTEE REPORT] Page 8
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In presence of -

‘Ommittee members.

# The analys; g
i YSIS of collected samples is done in MPPCB, Regional Laboratory,
ahdol an
d the results of parameters are well within the prescribed limits.

Copy of analysis reports enclosed. [Annexure-14]

Issue pertaini : :
Pertaining to filling up of common drain, near railway under bridge at

Vill.-Harad from ash:-

A common drzin/nalla observed to be flowing through railway under bridge
near Flyash filling site (Jamuna Opencast Mine Void), Village- Harad. This drain
flows along the ash fill site. During site visit water observed to flowing through the
drain. The flow of this drain/nalla has not been obstructed and no fly ash observed
to be dumped in the nalla. Water sample of above mentioned nalla at downstream
is also collected in presence of joint committee. Analysis results are within

prescribed limits. Report is also enclosed as per annexure 14.

Conclusion:-

i.  Ash disposal is done in eco-friendly purposes (filling in low lying area
and mine voids) as listed in MoEF&CC ash utilization notification
31512.2021.

ii. M/s M.B Power (M.P) Ltd. has obtained necessary permissions from
the concerned departments for ash filling in low lying area/mine voids.

il During joint committee visit, no ash is observed to be dumped in any of
the river's (River Sone, River Tipan and River Godaru) mentioned in

the petition.

NGT206-2024 (CZ) [ JOINT COMMITTEE REPORT] \ Page 9
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NO adverse
pollution, w

No ash dum :
ped or obstruction in flow of common drain/nalla flowing

throu h rai .
MineBVOid!)w\';l?;lunder bridge near Flyash filling site (Jamuna Opencast
» Y1l1age- Harad, observed near this ash f; Il site.

Recom mendations:-.

I. Re el e
gular surveillance and monitoring of ash disposal site's shall be carried
out by the M/s M.B Power (M.P) Limited.
3 AG
2. M/s MB Power (M.P) Limited should carry out regular checking and

maintenance work of earthen embankments constructed at all the ash fill
site's.

| | S
B L | P2

! Dr!A.K Dubey [sha Verma D.K. Pandey V.K Patel
! Scientist Mining Inspector A.D.M D.F.O,
. MPPCB, Shahdol District-Anuppur District-Anuppur District-Anuppur

NGT206-2024 (CZ) [ JOINT COMMITTEE REPORT] eSS Dt
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Rava- 01

Item No.04 Court No, |

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.206/2024(CZ)

Chandikant Jha & Ameen Ahmad Applicant(s)

Veraus

State of Madhya Pradesh & Ors, Respondent(s)

Date of hearing: 06.12.2024

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE DR, A. Senthil Vel, EXPERT MEMBER

For Applicant(s) : Mr. Prabhat Yadav, Advocate (in Virtual Mode)

For Respondent(s): Mr. Prashant M. Harne, SC for State of M.P. (in Virtual Mode)
Ms. Parul Bhadoria, Adv. for MPPCB (in Virtual Mode)

Mr. Ekansh Mishra, Adv. for R-11, (in Virtual Mode)
ORDER
1 Mr. Prabhat Yadav, learned Counsel is present (in Virtual Mode) for

the Applicants.

Ms. Parul Bhadoria, learned Counsel appearing (in Virtual Mode)
for Madhya Pradesh State Pollution Control Board, Respondent
Nos.28&4, states that she has filed counter-affidavit on behalf of the
said Respondent only yesterday i.e., 05.12.2024. The said counter-
affidavit is not before us. The office of the Tribunal is directed to
scrutinize the same and place it on record before the next date of
listing, if there are no defects.

3. Ms. Bhadoria shall serve copy of the said affidavit upon the
Counsel for the Applicants as well as the Counsel for the other
Respondents in the course of the day.

4.  Mr. Ekansh Mishra, learned Counsel appearing (in Virtual Mode)

for Respondent No.11, states that Respondent No.11 has wrongly

been titled as ‘Moser Baer Thermal Power Plant' whereas it should



be ¢ : - !
M.B. Power (Madhya Pradesh) Limited’, for correction of which
he has filed 1.A. No.147/2024 praying for amendment in the title of

the Respondent No.11.

We, therefore, allow the I.A. No.144/2024 and direct that necessary

corrections be carried out in the title of the Respondent No.11 to

read as ‘M.B. Power (Madhya Pradesh) Limited’ through its

authorized representative in place of ‘Moser Baer Thermal Power

Plant’ today itself.

The Respondent No.11 is granted further four weeks time for filing

counter-affidavit.
Mr. Prashant M. Harne, learned Standing Counsel appearing (in
Virtual Mode) for the State of Madhya Pradesh, prays for and is

granted further four weeks time for filing counter-affidavit on behalf

of the State Respondents.

Considering the allegations of environmental violations made in the

present Original Application, we deem it appropriate to constitute a

Fact Finding Committee comprising of the following Members:-

i. Senior Scientist, Madhya Pradesh State Pollution Control
Board,

Divisional Forest Officer, Anuppur, or his representative of

senior rank,

{ii,.  District Mining Officer, Anuppur, Or his representative of
senior rank, and

iv.  District Collector, Anuppur, or his representative not below

the rank of Additional District Magistrate,
mit its report

The Committee shall visit the site in question and sub

within four weeks with regard to the allegations, made in the

Original Application.

©
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Annexure -I| HINDUSTA pf’OWER £ M

Letter No. MBPMPL/PCB/2024-25/.. )} 69— Hen G R\ Dabes ROl
The Director & DH-IPC-1I, W
Central Pollution Control Board, Delhi o |

.':"‘-.‘ I"<_.

Y

Sub.  Submission of Annual Fly ash Generation and OtiliZatiott report for year 2023-24.

Dear Sir,

Please find attached herewith Fly ash Generation and Utilization report for year 2023-24.

This is for your information and record please.

Thanking You

For MB Power (Madhya Pradesh) Ltd.

(BK Mishra)
Plant Head/COO

Encl: As above

GEEESE I8 The Additional PCCF,
MoEF&CC, Integrated Regional Office

Bhopal.

2. The Additional Director, CPCB
Parivesh Bhawan, Paryavaran Parisar E-5,
Arera Colony, Bhopal-462016

3. The Member Secretary,
Madhya Pradesh Pollution Control Board,
Bhopal, Madhya Pradesh.

4, The Regional Officer,
Madhya Pradesh Pollution Control Board,
Regional Office, Shahadol,
Madhya Pradesh.

MB Power (Madhya Pradesh) Limited
Registared Ofice & Sita Offlce: Laharpir, Jaltharl, Anuppur, Madhya Pradesh — 484330
Carporate Off: 238, Okhla Industrial Estate Phase-ill, New Defhi 130020, India. Phone 91-11-47624100, Fax: 914147624229
CIN: UABT01NIP2008PLCO22068, Website: www.hindustanpowerprojects.com Email Id: contact@hppplon



Ash Compliance Report for fly ash generation and its utilizatjop
(for the period 1* April-31* March) to be submitted on or before 31* May.[2023-24]

I_sl No. [Details
| L. [Nameof Power Plant MB Power (Madhya Pradesh) Lid. -:_
2, ame of the company Hindustan Power Project Pvt. Lid,
3. [District Anuppur e
4. [State Madhya Pradesh - 484330 T
ication: Village - Laharpur, Tehsil Jaithari,
N e e District Anuppur, Madhya Pradesh-48433
6. [E-mail: bhola.kushwaha@hpppl.in
7. |Power Plant installed capacity (MW): 1200 MW (2x600M W)
8. |Plant Load Factor (PLF): 79.8595%
9. INo. of units generated (MWh): ' 8415855
10.  |Total area under power plant (ha):
: . 996 A
(including area under ash ponds) 0z (P Aces) }
1. |Quantity of coal consumption during reporting period (Metric
Tons per Annum): 5865860
12 lAverage ash content in percentage (percent): 39.13621 "‘
13.  |Quantity of current ash generation during reporting period (Metric| 2295675.28 ]
Tons per Annum):
Fly ash (Metric Tons per Annum): 1836540.23 ]
Bottom ash (Metric Tons per Annum); 459135.06
14.  |Capacity of dry fly ash storage silo(s) (Metric Tons) : 5000 MT (1000MT x 5 Nos silos)
IS Details of utilization of current ash generated during reporting
period
Total quantity of current ash utilized (MTPA) during 2295675.28
lrcport.ing period:
[Quantity of fly ash utilized (M TPA ) 1836540.23
(i)  Fly ash based products (bricks or blocks or tiles or fibre | 3150
cement sheets or pipes or boards or panels)
l (ii) Cement manufacturing: 745140
(iii) Ready mix concrete: 0.00
(iv)  Ash and Geo-polymer based construction material: 0.00
(v) Manufacturing of sintered or cold bonded ash | 0.00
aggregate:
(vi) Construction of roads, road and fly over embankment: | 0.00
L(vii) Construction of dams: 0.00
J (viii) Filling up of low lying area: 192723.16
|_(ix) Filling of mine voids: 895526.52
(x)  Use in overburden dumps: 0.00
(xi) Agriculture: 0.00
(xii) Construction of shoreline protection structures in coastal [ 0.00
districts;
| (xiii) Export of ash to other countries: 0.00
(xiv) Others (please specify): Roof sheet Manufacturing 0.00




(c) Qunnthy of holiom a-al: utllhe(l (M'I PA):

(i) Fly mh huwd pt miu-.l*. (br n..kﬁ or hh;uks or ulu or Ilhl.l'
(ii} cement sheets or pipes or boards or panels):

45913506

0.0
0.0

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(ifi) Cement manufacturing: 0.00 P _j
(iv) Ready mix concrete: .09 e
(v)  Ash and Geo-polymer based construction material: 0.00 ————
(vi) Manufacturing of sintered orcold bonded ash 0.00 Il
apgregate:
(vii) Construction of roads, road and flyover embankment: 0.00
0.00
(viii) Construction of dams:
: 827.8
(ix)  Filling up of low lying area: 2
7.8
(x)  Filling of mine voids: 33330
(xi) Use in overburden dumps: 0.00
(xii) Agriculture: 0.00
(xiii) Construction of shoreline protection structures in coastal 0.00
districts:
(xiv) Export of ash to other countries: 0.00
(xv) Others (please specify):
Total quantity of current ash unutilized (MTPA) during 0.00
reporting period:
16. Percentage utilization of current ash generated during reporting 100 %
period (percent):
17. Details of disposal of ash in ash ponds 0.0
(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) as
on 31* March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting 0.0
period (Metric Tons):
(c) Total quantity of water uonsmnpimn for slurry discharge into 0.00
ash ponds during reporting period (m’):
1(d) Total number of ash ponds: 01 (Lagoon- I+Lagoon-2+Lagoon-3)
(i) [|Active: 01 (Lagoon-2 & Lagoon-3)(17.3 Acres)
(i) [Exhausted (yet (o be reclaimed): None
(iii) [Reclaimed: L.agoon-1 (36.5 Acres)
(€) Total arca under ash ponds (ha): 21.78 ha
18. Individual ash pond details

(a) Status: Under construction or Active or Exhausted or

Lagoon-1 Ash Pond is reclaimed
Lagoon-2+3 Ash Pond is active







Nive  Others (please specify):; 0,00

20.  [Summary:
4 rrent ash during 2295675.3 2295675.3 0.00

reporting period

Legacy ash 0.00 15607.40 0.00

Total | 22956753 2311282.7 0.00
1. Any other information: Attached as Annexure-1

Soft copy of the annual comphance report, and shape files

of power plant and ash ponds may be e-mmled Loz~

MOEFCC- coalash@gov.in

2. [Signature of Authorized Signatory

ﬁe@ns : Quantity generated (MTP) [Quantity utilised ~ {Balance quantity (MTP)
e (MTP) and (per cent)
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I'tmnmndum of Understanding chccn SECL and MB Power (Madhva Pradesh}

wuna Opencast Mine (void volume

Lmuted For Back Filling of Mi

- 1.0 Million Cum) With Fly Ash.
This Mematandum of Urrdemandn ng (Mol } i made on this 7% day of Dec, 2022 ot Aneppur, Madya Pradesh

BY AN BETWEEN
“M/s South Eastern Coalfisids Limited”, a company registered under The Companiss Act, 1936 (herein afe
referred [0 # “SECL™ which expression wheré the coatext so ddmits shall inciude its heirs. execukees.
administrators, Jegal representitives, successors in interest and assigns) through its autharized signatory Mr.
Harjit § Madan, General Manager (Mining) General Manager (Operations), lamuns Kotma Aren, South
Fasiern Coalfields Limited who has béen duly authurized by SECL vide e-olfice vomputer No. 809763 dated

02.12.2022 1o execute this MOU, of the First Pasl.

AND
“MB Power (Madhya Pradesh) Linvited {(MBPMPL). a company incorporated under erstwhile Companies Act,
1956 wholly owned by Hindustan Power Projects Private Limited. having its regissered office at 239, Okhla
Industrial Estate, Phaze - 111, New Dethi ~ 110 020 (hereinafter for individual comtext referred to as “MB Power™,
which expression skiall unless exclisded by or repugnimt 1o the context of meaning thereofl simll nclude its
subsidigries. holding company(ies), associate company(ics), Eroup companics. associate(s).  successonsh
adminisirator{s). permitied Rssignis) and authorized representstive(s) through its authorized signorory M.
Basinta Kumar Mishra (Whelé Time Director) who fias been duly authorized by MBPMPL vide Bowi
Resolutfon Dated 04,04 2032 to execute this MOLL of the Secand Part. (Hereinufter for individual context referred

fo a3 "MB Power”)

AND WHEREAS in the speration of thermal power station of MEB Power. huge amount of Fly Ash is generated.

ANDWHEREAS [ résponse fo the notice of GM{Environment), SECL Bilasps on SECL website rtgnrdlng

meii# Uploaded in XGN on 09/0 mm ;216‘1‘0111 IP No: 115.244.204.22.
SigesJamuna Ocm Void (Secl) accepts the LEGAL responsibility







0y tltm MADHYA PRADESH

q_-.a.-r_ F e s o

-iINDlA,;NON JUDICIAL'-' fils

allocation of voids for fly ash filling dated 10.02.2021, MB Power has submirted their propasal te GM, SECL,
Jamuna Korma Area vide letter No. MBLMPL/APRISECLA-K2021/865 dited 1502 2021 for providing mined
out void’ quarry of Jamuna OCM for back ﬁil!ngmth fly ash. bottom ash. pond nsh etc. from their thermal power
station located ot Tnithari, on agread torms ond vonditians mentionad harainafier.

AND WHEREAS Muiniber Sevielary, Madliya Pradesh Pollition Control Roird has given peam ISII0ML LD EXOCURe
Mol vide letter No. 2533 dated 08,06,2022 1o General Manager (Environment). SECL, Bilaspur.

AND WHEREAS MoEF&CC vide its Office Memorandum dited 28.08.2019 have replaced the existing
conditions (Specific & General — which prohibitad the use of Fly Ash in abandomned mines’ low lying areas/ soil
conditioner it agriculiure) of yalid Environmenta| Clearances gecorded by the Ministny' SEIAA in l’hvour of
Thermal Power Plants & Coal Mine and made the use of fly ash mandatory for reelamation of low lying areas,
stowing’ back filling of sbandoned mlnes!qum

AND WHEREAS, as per notification dated 03.11.2009 of MOEF&CC, the term "Fly Ash™ means and includes all
ash generated such as; Electrostatic Precipitator (CSP). ash, dry Oy ash, botwm ash, pond ash and mound ash,

AND WHEREAS SECL has agreed 1o provide such part of the Mine out void’ quarry of s mines known as
Jumuna OCM located in District Anuppur; P.0. Harrad Viliage to M B Power for back filling with Fly Ash in the
shurry form or any other méthod which is technically & environrentally suitable and agreed with the Management
of TPP gnd for which consent i granted by satutory authorities like MPPCB, MoEF&CC (if required at any
w)n DGMS ate.

AND WHEREAS in a meeting held on 12, 072022 & 20,07 2022 between SECL and MB Power, wherein MB
Power has pmpwd to wransport Fly Ash tn Trucks’ Dumpers (HYVAs) properly covered with prescribed
mm«mhlwmwmmwacn imode By using raiiway siding of Jamuns Opencas

Mine, SECL néar Harrad Raitway Stafion from their thenmal power station and later the same transportation

method was agreed by the participants, SECL shall provide space for consiruction/ maintenance of haul road in
mine area for the mmmnfﬂy Ash Trucks' Dumpers (HYVAs) of MB Power up 1o mine void 1o be back

!;tdﬂ in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22.
Jamuna Ocm Void LEGAL responsibility
T & ACCURATE. %ﬁw&e
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AND WHEREAS in a meeting held on 12.07.2022 & 20.07.2022, it was decided thar MB Power shall submit an
A undertaking regarding financial expenditure to be incurred while develeping and improvising the existing

infrasruerure for transpomition, dewatering, electrica) supply eic, of mine void for backfilling with fly ash and
£ this cost shall lie with MB Power s and whea MB power lias obtained all consents. permits, approvals and

exeeuted the MOU with SECL. for filling ofash in e void on mutially agreed term and conditions, No- Lability
§  ofany cost incurmed for whatsoever purpose shall fiewith SECL.,

§  ANDWIIEREAS stautory clearmnices’ approvals! NOCH consents from Madbya Pradesh Pollution Control Board
g_MPFGB}, Ministry of Eqvironment, Forest & Climate Change (MOEF&CU) (if required at any stage), (Central
Ground Water Authority (CGWA) Cenral Ground Warer Board (CGWB} and DGMS shall be obiained by MEB
Power..

§ oW THE MEMORANDUM OF UNDERSTANDING WITNESSES AS FOLLOWS:
" That in consideration of the munsel sareement and with intent 1 achiave the above abjectives borh the partjes
¥ have mutually agreed as hereunder:
1A mfh“m"l’% dacuments shall cansfituie the U“#G“!ﬂ'{ﬁﬂt between the partics and cach shall be read and
construed g an megral part of the Understanding (MoU):

: § 1. Sundard Operating Procedure (SOP)
z_:*r —_—
g 3 e
' 10 Allotment of Mined out Void/ Quarry of damans Open Cast Mine by SECL:
1 LI To comply with MoEF&CC Office Memorandum dated 28082019 and subseauent notifications
B ' thereof, the Member Secretary, Madiya Pradesh Poflution Conrol Board. Bhopal and the
3 competent authorify of SECL has given its kind consert to MB Power for back filling of Mined oat
& Voids/ Quarries of Jamuna OC Mine located in Disiict - Anuppar. P.0. — Harmd with Fly Ash.
_ subject o the strict camypliance of the eanditions 1s agreed in this MOU, Therefore, SECL hereby
R alfots its: mitied ot void of Jamuna OCM of approximately 10 Lakhs M3 capacity to MB Power
5 vide this Mol in conformity with the Guidelines of CIL of offering Mine Voids for Fly Ash
g ' | Disw <l dated ‘Hmm for wkﬂlﬂ_n_;\glth Fly Ash, The exact volume bs not avaitable W-{n' P .
IR AR SIS oty ol L

1130 .10

b ullm&m;mw:ﬁﬂ ghe LEGAL mpomihmry .,;-':"/ il
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ning Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from 1P Nos 11524420422, '
desh) Ltd Ash Disposal Site Jamuna Ocm Void (Secl) Accepts the LEGAL responsibility i
formation is CORRECT & ACCURATE. > PR S
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! §2 The pntitiement of land nf e alioted mine vivid shall remain veseed with the SECT. 8% per THE
COAL BEARING AREAS {hCDLI[SlTIl’)N AND DEVELOPMENT) ACT, 1957 {(CBA Act)
during the process of buck (illing of mine void of Jamuna Open Cast Mine and thereafter. The
allomment of mine vaid for backfilling with Fly Ash by SECL 1o MB Power shall never be construed
s the wansfer of eatitlement of the land to MB Pawer. MB Powershall iave 1o handover fire mine.
vold after back filling and reclamation w© SECL.

2.0 Statutory Stutlies, Tests and Monitoring to be undertaken by MB Power in & around allotied
Mine Yoid for back flling with FIy Ash:

21 Pbmr shall hove to comy out foilowing stud;. as per CPCB Guidelines (March. 2019} prior to
taking up fly ash disposal aclivities in mine void 1o ensure that there is no chnge! damage!
dererioration in water quality and hydrology in end around the proposed area:

§ L4 Baseline daty generation nmir&zrrm and groumd warer and Soil quality.
+ Ash Characterizatin and Leachare Study-
B &  Techno-Eeonomic Fassibility Study for disposal ofash into the Quarry.
i &  Topogmphical Survey of Pipcline Corridor & Mine Volid area.
& Feasibiliry of ransportation of esh to mine void.
§ #®  Geoechnical srudy of the Mine Yold area:
\ & miﬁi!_mﬁ_lﬁhﬁ thine water quality including leachability of metals.
B mmuwmumwm andertaken during meperﬁn of disposal of ash mmmme
oid as well as after the reclamation on mine void. The detailed monitoring programme is 2 iyer
-' chid _thllhetuw' DL,
A. Land Possession Documents / Mln!ns ko g ement Uplmded in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22.
B. 152787-Mb PowerfMadhya Pradesh) Pispgsgl T

na Ocm Void | ul} .I:edFts ihe LEGAL responsibility.
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I.
i _Sthdule = I Proposed Monitaring Programme during Disposal of Fly Ash
g kﬂp&; rhn-mu be Analyzed Il-‘.mquncy
Ash Samples Chemical Parameters (%) SiOx, AlOs, Fe:0x, KiO.  TiOx, ce before initiation

£ - Mg0, Na:0. P:0s, SO of filling
¢ Trace Elements (my/kg, using TCLP Test): As, Ba, Cd, Co,

' {Cr, Cu, F, Fe, Hg, Ma, Ni, Pb, Za
B [Radio-sctivity (Byker 238U, 236Ra. 232Th, 228Ra.
. 230PH. 40K, 137Cs

Triwce Elements (mgkg, using TCLP Test): As, Ba. Cd Co.  |Onee a year
|Ce. Cu. F, Fe, Hg. Mn, Ni, Pb, Zn

{Chemical Parsmeters (mg), except. pH and EC): pH. EC,  [Monthly
melAlhl'nﬁly &l!g“&&ﬂmi.ﬂﬂlm
Teace Elements (mg1) As, Ba, Cd, Co, Cr.

{Co. F, Fe, Hg, Mo, Ni, Ph. 20

.






- |

and undertakes that the farnished inform:

Ground Water Same as above Twice a year- Pre. |
monyoon und Post- !
INONSO0N
Surface Water  |Same as above Twice @ year- Pre- ~
Samples monsoan  and  Past-
monsoan
Sotl Samples Texture. type, pH & cation exchange capacily. (nce a yesr
Trace Elements {me/l): As, Ba, Cd. Co, Cr, Cu, F. Fe, Hg,
Mn, Ni, Pb, Zn
Listing of Flora (herbs, <hrubs and trees) and Fauna {soil Onee in two years
invertebrates and other animals) based on field observations
land review of information available
Survey of |Analysis of wrace elements in plants (herhs, shriths and
Flora and treen) thi invnrtehmton
Fauna Analysis of lrace elersents in aquatic feuna from the mine
voidfifled with Nty ash
Bio-sccumulstion and Bio-magnification lests (especially During  pre-monscon
on free leaves, vegetation, crop vields and cattle population)  fand post monscon
{MoEFCC) =

Note: Additional sampling shall be done on request of SECL as and when requires.

Schedule - [1: Propesed Monitoring Pr

ogramme after Reclamation of Mine Void

Fsmm Parameters (© be Analyzed Frequency
Plezometer Chemical Paramaters (mg/l. except, pH and EC) pH, EC, Twica a year- Pre-
Water Samples  |[TDS, Total Alkalinity, Ca, Mg, Na K, Cl, S04, NO3, PO4 ponsoon and Post-
Trace Elements {mg/l): As. Ba. Cd, Co, Cr, Cu. F. Fe, Ha. eSS
Mn. Ni, Pb. Zn
Ground Water Same as above Once & vear -
Samples Pre-monsoon
Surface Same @s above Once a vear - Pre-
Water MOnNsH0a
Samiples
Survey of Flora e Listing of Flora (herbs. shrubs and wrees) and Fauna (soil Omee in five years.
Fauna inverichrates and other animals) based om field
observations end review of information available,
e Analysis of trace clemsnts in plants {herbs, shrubs and
rees), the invertebrates.
®  Analysis of race elements in aquatic fauna from the mine
void filled with fly ash.
e Bio-accumulation and Bio-magnification lesis.

T
Atk

- 10
retment Uploaded in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22.
?‘th_uni Site Jamuna Ocm VPikgs §RidSpts the LEGAL responsibility
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is CORRECT & ACCURATE.
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3.0

3.1

3.3

3.4

Pﬁmﬁﬁm&m Site Jamuna Ocm m&ﬂf Jéepts the LEGAL resp‘ona!blllly
ﬂlwrm«m is CORRECT & ACCURATE.

In the event of deterioration of environmental quality, the same shall be reported by the MB Power
o MPPCB with information 1o SECL mmediately and surtable preventive/enrreclive measures as
suggested by the authority or prescribed by the relevant statute shall be undertaken by MB Power.
MB Power shall be responsible to monitor the above desailed parameters during the disposal of Iy
Ash and for 03 (Three) vears after the reciamation of mine void. Therenfter the responsibility shall
be vesied with SECL for above detniled monitonng (if required),

MB Power shall have 1o study the ambient al quislity in & around the mine void as per National
Amblent Air Quality Standard (NA AQS). MB Power shall undertake nECessary preventive
(HEISUTES 1o maintain the preseribed standards of the alr quality in the said arca,

MB Power shall have to Chgage government approved scientific agencies 1o camy out zbove
scheduled scientific sudies and shall have 1o share copies of repons so generated with SECT .

MB Power shall have 10 besr all the costs for hiring agencies and conducting above mentionsd
studies. SECL. shall not be hetd responsibies at any stage for any of the above studies and financial
implications thereof, SECL shall not be answerahle to any of agency hired by MB power for back
filling of allotted mine void and i3 pllfed works,

The disposal of Fly Asl ine the allotied mine void shal| be undertaken only after SECL gets
satisfied based on the leschute characterization and radio-tracer studies that fly ash disposal does
naE ham he surreunding environment including ground water in any way. MB Power should
obtiin NOC from Madhya Pradesh Pollutivn Control Board (MPRCE) in this reard,

SECL shall have 1o ehare all the avarlable & relevant inlormation repons of studies, tests mid
maenitoring undertaken prior to allotment, during the back filling process and fier rec lvmation of
the mine void i Junane Open Cast Mine by irealf ar fin hired suencies, reled 1o smbieat aly
quality ol mine area. mine water, underaround water, sysface water, zoil, leachare, flora & fauna,
topographical survey etc, as and when requested by MB Power,

Preventives Mitigative Measures 1o costral pullutivg:

MB Power shall have 16 FAITY OUT Lhe necessary reatient of mine water as prescribed/ suggested
by the expert agency in its report after conducting an eppropriate scientific study before i
dewatering,

Dewatering of mine water shall b¢ underfaken by MB Power 1o the predesignated locationds) by
SECL within or autside mine dreit, For pumping out the mine water from the mine voids or harewal|

mine water, Cost of dewatering of mine water including cost of purnps. pipeline, electriciey,
mangower. improvisation of exlsting dreinage nenwork {rebevait in mie ured ele. shall be borne
by MB Power. SECL shall not be held respansible for @y such financial implicarione.

MB Power shall transpor: conditioned F Iy Ash in trucks! dumpers (HY'V As) properly covered with
prescribed tarpaulin (suitable for such Iransportation)’ mechanically coversd rueks’ as per the
guidelines of MPPCB/ CPCU to the allotied mine void. MB Power shall not b aflowed to transport
dry Fly Ash under any circumstances for hack filling of mine void.

MB Power shall bave to ensure Proper amangements of sprinkling system 1o sprinkle water on the
surface of dumped Fly Ash and during operations fike: hauling, unloading, dozing, spreading,
compaction (by dozing only) ec. of back filling of mine void as per prudent practice which comply
with the guidelines/ norms! standards prescribed by MoEF&CC, CPCB, DGMS. MPPCRB and other
concerned agencies to maintain approgriate moisture level to prevent drying out of dumped’ stancked
ash which can potentially create fugitive dustemission that could migte off-site. In case of fugitive
dust generated. the MB power will take suitable correctjve measures like water mist sprinkling ete.
Mine water to carry out such operations shall be made available by SECL free of cost/ charges 1
MB Power and their agencies if permissible but the NOCs from CGWA/ CGWE shall be obeained
5y MB Power and Ground Water Abstraction charges (f epplicable) will be payable by MB Power

osly.

r such arrangement of sprinkling system and operation thereof shall be bome hy MA SR
ment Uploaded in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22, [ YA
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SECL shall not be held responsible for any such financial implications. It is advisable 1o install
she.ﬂ @ Gust barrier belween mine out void and existing village for safety purpose. coatrol of
fugitive dust and aveid light pollution and disturbance of natural sleeping pattern of adjacent
villagers.

MB Power shall ensure disposal of biomass or biodegradable material from the abandoned mine
void 10 the predesignated location of SECL

Statutory Permissions/ Clearances’ Approvals! NOCs' Consents and compliances thereof as
per CPCB Guidelines, March 2019 and subsequent guidelines issaed.

MB Power shall have to obtain all the statutary Permissions/ Clearances’ Approvals’ NOCs/
Consents from Madhva Pradesh Pollution Control Board {MPPCRB), Ministry of Environment
Forest & Climae Change (MaEF&CC) (if required at any stage). Central Ground Water Board/
Authority (CGWA/CGWRB) (if required at any stage), District Administration and other concerned
statutory bodies as per prevailing starute. SECL shall provide necessary assistance/suppost to MB
Power 10 process and obtain such statory clenrances (if requied )

MB Power shail have to obtain all statutory clearances/ NOCs/ permission from concerned agencies
IBM, MoC, CPCB! MPCCB/ CGWA/CGWE/ MoEF&CUC (il necessary), ete. for back filling of
allotted mine void as per prevailing statute, SECL shall provide necessary assistance support 1o
MB Power 10 process and obiam such clearances (if required).

It is pertinent 10 mention here that the disposal of Fly Ash cannot be undertaken without prior
permission of DGMS. Being mine owner SECL will cooperate with MB Power o ohiain
NOC/Consent/Permission fiom DGMS and both ehall provide necessary assistance/support to each
other to process and obtain such clearances from DGMS (if reguired)

MB Power shall be responsible to comply with all the stipulations enforced by the concerncd
authorities! departments’ agencies’ local administration vide their guidelines, notifications, staues,

acts, rules etc. and statuory Permissions/ Clearances’ Approvals’ NOCs/ Consents accorded 0
accomplish the cperation of back filling of alloted mine void as per standards laid in prevailing

siatules.

SECL shall have 10 provide all the requisite/necessary/ available documents requested or directed

10 be submited by the awhorities ‘agencies'depariments‘corporations/local administration for the

process of accordance of stamtory permissicns/clearancesapprovals™NOCsconsents as and when

asked by MB Power.

The lease rent which will be paid 1o the State Government by SECL during the perind of back

filling of the ming void out is to be recovered from MB Poswer on the pro-rata basis,

The fly ssh disposal should comply with the requirement of OM dated 28,08.2019 and subsequent

guidelines issued by MoEFCC and/ or any other OM or miles and regulations thar would be

applicable from time to time.

Responsibility of the regulitory compliances gnd resolution of safety and environmental &

operarional issues associated with fly ash disposal into mine voids shall rest with the MB Power.

MB Power shall be responsible for the management, cosiirol and supervision of ash utilization at

their own cost.

MB Power shall have 1o prepire the safety manzgement plan as per Coal Mine Regulations 1957

and amended n the vear 2017 by hiring any scientific /expert agency(s) and comply with the same.

Methodolegy of back flling and reclamation of allotted mine void with Fly Ash:

Transpartation:

As agreed in meeting dated 12.07.2021 & 20.07.2022. MB Power shall transport Conditioned Fly
Ash (CFA) from its thermal power plants through road romnd the clock (24 X 7) by Truck Dumpers
(HYVAs) to the mine void to minimize traific in peak hours in the mine area as well as enroute.
MB Power shall also transport Conditioned Fly Ash from its shermal power plant through RCR
mede by using railway siding of Jamuna OCM locared near Harrad Railway Station. MB P
shall ransport CFA in BOXN/BOST wagons properly covered with presoribed tarpaylia

ning Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22.
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mechanically covered from its MBPJ railway siding 10 ra lwity mdn:.), of le:l::l::\(%:::::, t:u;:
rilway siding of Jamuna OCM to allotied mine void through Trucks Dumpers 1 properiy
covered Wwith tarpaaling’ mechanically covered g :
sCL shal) b introduce MB Power a4 co-user of 15 miway s
i T:\:m'n Rh::ll::u:‘fo:{:r:lt(spu:i of My ash. SECL shall bave 10 provide & execuic |‘£L‘es'.lsar v d"—-"‘f”lﬂ‘“"‘b
with Indian R;ulwu-. a5 well a5 MB Power for its induction as co-user of the sald railway Sl‘dl‘ﬂg' L
the rall transport -mqgg is feasible to MB Power then ME Power shall rcsw::c railway srdfmg as
per specilications of Indian Railway at its own cost. SECL shall not be responsible for any Lind of
expenses for restoration of railway siding end operation & mainterance fereof.
514 SECL shall have all rights to control the wraffic density of truck/ Dumpers in mine premises in the
peak periods or in case of hindrance of mine operations.
N

me of Jamung OCM with

S8 Fly Ash load inside the Trucks' Dumpers (HYV As) shall be properly leveiled by keeping m:lcqumic
free board and shall be mechanically'properly covered by MB Power for such opsrations 1o avoid
' overltow/spillage/air borme fugitive dust emission caused by ash during &s ransponiation,
& | 310 I caseolany spillage enroute during iransporation of Fly Ash, MB Power shall ensure thar spitied
3 ish should be collected and transported 10 disposalf usage site immediately,
Q S1.7  The equipment engaged by MB Power shall comply with the provisions of Mines ACt 1952, The
:r“ mines rules 1955 and the Coal Mines Regulation 2017 and circulars issued by DGMS from time to
time in this regard.
SL8  MB Power shall ar their own cost, armnge for regular checking' maintenance repair of the tipping
trucks! eguipment and always keep them in good and safe coaditions,
Only experienced, skilied and disciplined operators/ drivers of sound health, good behavior and
antecedents having valid and requisite driving’ ststutory license shall be deployed by MB Power lor the
work. M B Power shall be responsible for initial medicsl examination, vocationa) trairing, valid driving
license, issuing I-cand of the manpower engaged by them for the work ete.
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I no case any unsuihorized driver of the tipping trucks or operator of pay loaders’ gquipment shall
be permitted i the mine premises.

M8 power shall have to ensure thar the ranspoeted Fly Ash should be conditioned with water to
maintain minimum of [5% moisture a1 the disposal point so that ash does nee 2l air bome and
cause fugitive emission. MB Power shall in no case’ cireumstance transport dry Fly Ash to the mine
void for the purpose of its back filling.

The SECL will provide 1o use its existing haul road network in the mine area for ransportation of
Fly Ash, free of cost/ charges. In case of use of existing kaul road for Flyash ranspartation, MB
Power will also respongible for mainmaining’ improvising existing road. The traffie density within
the mine presnise shall be regulated by SECL. In no case the coal prodiction from the mine shall
be allowed 1o be hampered by the ash filling operation,

MB Power shall have to construct’ improvise existing approach road from haul vead to the e
void at its awn cost (if required). SECL shalf not be liable for such financial implication,

Haul road in the mine ares allowed to be used by MB Power at its own cost. The approach road
from haul rond to mine void shall be maintained by MB Power at its cost.

A list of all the stafT and workers of the agency engoged by MB Power shall be furnished 1o the
General Manager. Jamuna Kot Genernl Manager (Opm. ). Jamuna Kotma by MB Power before
rommencing the fly ash dumping.

The manpower, engaged by M B power, reporting on duty must enter their atendance in a suitable
format at the security gate while emering into the mine premises.

No addition or alteration to the size of the body or any such tipping truck! dumiper shall he carried
out, without peior approval of the General Manager. Jamuna Kotma/ General Msnager {Opm.),
Jamuna Komma. In no case “Dala trucks/vehicles” shall be deployed or permitied to be deployed for
tho work.

The truck/ dumper shall be losded only up to the maximum carrying capacity and shall not be
overloaded under any circumstances,

No manual workers shall be engaged by the Agency engaged by MB Power for loading’ unloading
of the truck/ dumper, under any circumsiances winisoever, -
JMining Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from IP No: 11 5_2"44_‘-‘_204__';'._3-‘ = %A




S51.19  MB Power's dumpers’ tippi .
case, plying on tnfoﬂ;pmitgt’;fﬂgﬂw ’5‘;:: :ﬁ‘ iy I Ml g i,
: . any resson, prior approval for the same
:f:::t:: Liaken h3‘MB Power from the Genernl Manager, Jamuns Kotma/ General Mawmer {Opi )
5.1.20 le.wo:k shall be executed is such shifi(s) or during such specified period on sl days of the wesk
as directed by the General Manager, Jumuna Kotmy General Mar e (Open.), Jumuna K
MB Fower shall be obliged 10 comply with the same. : i -
S.1.21  SECL shall l'fc?rf ha\fc no responsibility/ liability whatsoever for any accident’ damage to MB
Power trucks' tippers in transit or while engaged in work.
S22 Ifthe SECL suffers any loss on account of suspension of production. for idleness of its equipment/
employees or on any other sccount or damage fo its property, due to any faiture on the paet of the
MB Power or due to any act of amissions or commission on the part of his representative/ employess
of from the trucks/ equipment of the MB Power, the value of the came as assessed by the SECL,
shall be payable by the concemned MB Power.
MB Power shall have 1o ensure that all Trucks/ Dumpers (HYVAs) engaged for ransportation of
Fly Ash from its thermal power stations should have valid Pollution Under Control Certificate,
Insurance, other relevant documents.
MB Power shall ensure that all Trucks’ Dumpers (HY VAs) should not exceed the preseribed speed
limit of 20 Km per hour at any poim of time during transportation of Fly Ash within the mine
premises,
5.1.25 MB Power should avoid transportation of Fly Ash through thickly populated areas as far as possible.
5.1.26 MB Power shall ensure that there should not be any pollution hazard due 1o flyash filling. either
die 10 transportstion v at fly-ash dump site. MB Power shall be solely responsible for any such
violation. 1f any violation beyond spproved standards lnid down by 2ppropriate statutory suthorities
including PCB occury/ s reported, M B Power shal| take necessary actlon In thme 10 rectify/ mitigate
the same immediasely,
5.1.27  The MB Puwer shall have to ensure that all | rucks/Dumpers (HY Y As) engaged for ransportation
of Fly Ash from its thermal power stations to Jamuna OCM are fitted with GPS device and are

monitored properfy.

52 Placement of Fly Ash in the mine void:

£2.1 MB Power shall ensure that Fly Ash shall be placed and spread in the mine voud In conlinuous
herizontal layers, stretching across the whole section’portion and these layers shall be com pacted
by dozing only snd shall have 1o fill up mine void only by following the progressive land filling
methods from bottom to top.

522 Surface of these layers shall be Kept moistened at all the times during back filling vperations by
proper sprinkling of water to prevent fugitive dust emission,

£33 MB Powershall have to construct or improvise the existing garland drain(s) before starting disposal
of Fly Ash in the allotted mine void. 50 as to ersuté that there should be no ingress of water into it.

53 Reclamation of the filled up mine void In sccordance with OM dated 28.08.2019 of
MoEF&CC and CPCB Guidelines (March, 2019):

531  Afier back filling of allotied mine void up to natural ground level, MB Power shall have 1o cover
| the top layer of Fly Ash with 70 cm thick layer of overburden, which should be fotlowed by o top
cover of 30 cm thick sweet soil layer placed in contours in consonance with the surrounding features
to make It & part of the overall post-mining fand use paficm as envisaged in the mine closure plan
10 promote vegetation growth. :
5§32  Subsequently veuctated with a three-tier plantation approach (consisting of large wees, smaller irees
and shrubs) shall be done by B Power at its cost. for overall eco-restoeation of the area. This wil
also help in checking the surface run-off. preventing the water from percolation and maintaining
the aesthetical beauty of the surrounding in general. A conceptual plan of reclaimed mine voidd¢ | .

presented here below foe ready reference: - /y >
iw 'y
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Check Dams

Plantations on 8oil Cover Soll Cover

Conceptual Plan for Reclamation of Mine Void

MB Power shall have to clean:' construct storm warer drains for channelizing the rus-off water Wy
from the disposal site.

Overburden and fertile soil so required sholl be allocated by the SECL (if availabie) from jts
predesignated site in the Jamuna OCM, MB Power shall have 1o transport such soil from
predesignmed to the allotted mine void at its cost & EXpenes,

While plantation (if required), MB Power shali have to give preference to both native species and
mixture culture; The species shall be selected carefully from the following groups for (uick
reclamation under the guidance of a taxonomis:

Trees species for fuel wood and timber.

Ferestry type tree species,

Trees species with dense foliage (or shade.

Native species.

MB Power shall handover the mine vold to SECL after back filling and reclamation,

MB Power shall have to cary out all the aclivities pertaining to reclamation of mine void (if
required) a1 their own cost. SECL shall not be responsible for such finencial imiplications,

Plans and Proposals;

Befure taking up back flling operations of allotted mine vaid, MB Power shall have to prepare g
Caomprehensive Plan for back filling of allotied mine void with My ash generated from its thermal
puwer gation which includes: Methodology of Hack Fi liing & Reclamation, Conveyance’
Transportation of Fly Ash, Mine Water Management, Safety Management Plan, Action Plan w.r.t
Leachate, Air & Water Pollution Mitigation Plan etc. and shall have fo submit the same to SECL
and concermed authoritles’ agencies/ departments/ corporations’ local administration.

Consultancy contract for study and regilar monitoring during ash dumping to ke awarded by MHA
Power ta scientific agency(s) for ensuring safety of men and machinery.

Safety or Procautionary Measures:

:Mlnlng Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from 1P No: 115.244.204.22,
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n[l}ml:o{:z :nd lh;r hired agencies! contractors shall have to provide foolwears, DGMS approyed
st masks, florescent jackers and other peotective equipment ta their manpower engaged

in the works of back fillisg of mine void o
okt Wl i cest: & id as prescribed by the prevailing stanute, rules & regulation

mt::m;h sruifbc ?wmm at all times for uu. protection of persons (inclwding employees) and

. ey required or recommendations by all applicable faws, codes, statutes and
Ng'flﬂtimy will be observed by M B Power for activities related 1o ash transporiation. In case of
accidents in activities reluted to ash transportation, MB Power shall be solely responsible for
l:'mr!pl.im with all the requirements imposed by the Workmen's Compensation Act ar any other
smilar laws in force, and shall indemnify the company against claims on this aocount, if o
MB Power shall a1 all times exercise reasonable precaution for the safery of c-mph;-ecs in the
performance of his'their agreement and shall comply with all applicsble provisions of the safety laws
drawn up by the State or Central Government or Municipalities and other authorities m Indis. MB Power

shall comply with the provision of the safety hand book as approved and amended from time 10 time by
the Gevernment of India.

All the necessary equipment such as Trucks’ Dumpers (HYVAs). Poclain(s), Dozer(s) small
vehicle(s) etc, must be in good and safe condition having valid fitness cerificate(s),
PermitisNLicenses etc

{ wherever applicable) and in respect of which the required taxes/ fees have been deposited ta the
concernad authority and which are properly covered by insurance. shall be engaged by the MB
Power for the said back filling operations,

MB Power shall have to take appropriate measures such as sign boards, fencing, security guards
{wherever required) to prevent human trespassing, entry of cattle/ livestock inside the mine void
and allied working area during execution period. at their own cost.

MB Power shall ensure that dump slope monitaring of slope stability @ planned designed and
worked as determined by scientilic study.

MB Power shall have to take appropriate messures (o avoid any Kind of nuisance! inconvenience
to the public due to back filling operations.

MB Power shall always exercise ressonable precaution towards the safety of employess in the
performance of his/ their agreement and shall comply with all appl jcable provisions of the safety
laws drawn wp by the State or Central Govemnment or Municipalities and other authonties m India.
MB Power shall indemnify SECL for any consequential damage or lisbility due o ash
transportation and dumping activites. SECL shall owe no responsibility to the persons engaged by
MB Power. MB Power shall submit an indemnity bond in this regard in proper format,

In case of any accicent arising in the course of execution of the MaU and' or arising out of non-
complinnce of any of the conditions of this Mol or due 10 any deviation from the SOP, MB Power
shall be solely responsible for iy consequences that shall follow, MB Power shall familiarize
thermselves with and be governed by all laws and rules of India and local statutes and onders and
regulation spplicable 1 their work.

Facilities to be provided by SECL:

SECL shall provide space for ternporary camping (frez of cost) or vacant quarters’ baildings’ houses
(on rent) if available in its township for the residential purpose of the cmployees, workers ete. of
MB Power and their hired agencies! contractars! associates’ subsidiaries, if available within the
mine area in close vicinity to the mine void.

SECL shall provide space for temporary workshop and parking of equipment. Trucks’ dumpers
(HYVAs) to MB Power and thelr hired agencies/ contractors’ associates/ subsidiaries, If available
within mine area in e close viciniy of mine void.

SECL shall allow electricity connection from the near termination point to MB Power and
hired agencies’ contractors/ associates’ subsidiaries on chargeable and need basis for back f)
operations and allied works & facilities.

B 152747 Mb P fer (MidiiykrPradesh) Ltd Ash Disposal Site Jamuna Ocm Rageddpiddpts the LEGAL responsibility NN,
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with mine water, for ensyring

. 1 Ml let
SECL shall allocate mine water from predestgnated mine vol of back filling

. L operations
e round thse clock water for sprinkling 1o keep Fly Ash maoist during il lf" ope
ks MY Power and their hired agencies/ contractonmmoniates' subsidin lr-‘i e T
RE SECL shall provide round the clock neeens 1o the amployees wnd workers o

( f il shll e
hired agencies’ contractors asaoeates’ subsidiaries to carry oul back fHling operntions and s
subjected 1o the provision of pars 5.1 of this MO,

L] General Terms & Conditlons:

90 1 et any point of time MB Power abodons the operation of back filling of ‘"l”‘b ""‘: and
demobilizes keaping the dumped fly-ash bare, SECL shall by within fu right to get the bare dump
coverad with the requisiie soll cover a4 preseribed by the MoEP&CC and CPCB on its own or

r‘ ’ . through any contracton’ agency ot the cost of MB Power.
5 MB Power shall have 1o MIIl7 dump the Fly Ash in designaed albotted mine vold only,
- - Transportation, stonage, filling of My Ash will be done exclusively by MI3 Power at fts own cost.
et SECL shall have no financial, civil or ceiminal lability i this regard or in respect of any olh{n
" incidental factors, whatsoever, SECL would remain legally vnharmed and indemaified in this
2 ¢ regard by M B Power,
\f \\l\ 9.3 Al workings for backfilling of fyash including haul rond mainenance shall be carried oot in
—— accordance with the peavision of coal mines regulation 2017 and DGMS cireulnes issued foe the
|"II’!‘M‘

[N Ay vl wwok vias vlviling & wiulowiwv U b e roudd b wnd Tes wlifed Infmrmsemes, s ) oisiae
the mine area, which may be mevrred due to filhng of Hy ash i mine void shisll also 1o be borme
by MB Power,

9.5 During the execution (commencement to actul complelion) of the mentioned work AGM {Jamuna
Kotma) or his suthorized representative shall have right to monitor the workings as and when
required. MB Power will intimate 1o Area Genernl Munager (Jamuna Kotma), SECL the name of
authorized person on behalf of MB Power to whom Jarmuna OCM Jamuna Kotma Area project will
interact during the execution of the work, Any instruction’ advise given by Jamuns OCM project
within the scope and objective of MOL will have to. be followed by MB Power and g
representatives in due diligence.

9.6 The M8 power shall emplay anty competent, skiliful and orderly men to do the work. The Gieneral
Manager’ General Manager (Open. ) shall have the right to ask the agency to remove from the work
site any men of the MB Power who in his opinkon are undesirble and e agency will hove 1o
remaove them immediately on communication of such onders,

9.7 lechnical feasibility study cost, cost of modification in My ash related environmental conditions iy
the mine's EC (if and as required in future), cost of maintenance of road, cost of slope stability.
cost of study of leaching ctc. shall be bome by MB Fower

9.8 In the event of varying or conflicting provisions made in any of the document/ documens forming
part of the agreement, this MOU shall prevail

9.9 Any other imendments in the laws, by-laws. directives, Instruction, notification, circulars, ordees
fssued by the MoEF&CC. CPCB, MPPCB, DGMS, CGWAICGWE, CIL, MOC €0, duriing
exceutian w.rL, operstions of buck filling and reclamition of mine void shall be binding on the MB
Power,

9.00  Although all the stake holders shall put their best efforts 1o maximize ash utilization i mine void,
but in case of any natural calamities/ public protest’ change in law/ directives of Iocal administration
orany ather force majeure events, it will not be binding an either party 1o continue back filling
operstions, -

901 SECL shall huve the right to inspect or arrange spection of the vehicles equipment deployed by
MB Power for the work at any time and declare any vehicle! equipment unfit for the work found

unsae and ask for its immediare withdrawa) from the site operation, MB Power shall ensu

prompi/immediate complinnee of the same, _ S o

bt Rstahtus o SECL reserves the right o suspend this pemission a any ime with a prior written notief g,
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that effect in the event of breach of
are addrossed suitably.

SIY Stageswise progress report of the work wil
and GM, Jamuna Kotma Ares and Genera
banis, &8 per the format mutually finalized

any condition already specified 10 the MB Power. tll the issues
I'be subminted by M B Power to Directon(T/0) SECL
| Manager (Opm. ), Jumuna Kotma Area an guarterly

betwoen MB Power and SECL from time to time
B MB power shall be sukely responsibile in the event |f any violation of the relevam provision of Mines

ACLI9S2. Environment Protection ACt-1986. Al (Prevention and Control of pollution) Act, 198].
Water (Prevention and Control of pollution) Aet, 1974 or any other related net arising as a direct or
indirect consequence of filling of Ny ash. The decisions of the SECL in this regird shall be final
and binding on MB Power.
918 I atany point of time the fly ash supplied is found harmfl or creating any type of pollution mare
O h than the permissible limit, SECL shall have the right to stop dumping of fly ash immediately ull
$ the mattes is examined and senled amicably,
216  Suandwd operating procedure (“SOM") for various operations involved in ash dumping ar Jamuna
OCM has been framed and s belng syreed wpon by SECL and MB power. The SOP has been

* annexed 1o this Mol as Annexure-A.
! W17 Incase of any accident arising out of non-compliance of any of the conditions of this agreement or
N e 1o any deviation from the SOP, It shall be the sole responsibility of the M B Power and M B
¥ 4 Power shall be responsible for any consequences that shall follow.

QU8 Any notice 1o be given under this MOU shall be in writing and shall be deemed to have been duly
und properly served upon the parties here to if delivered on the oflicial email address or againss
acknowledgement ar by Registered A/D post, addvess 1o the parties herein at the following address
as will be duly notetsed by the purties from time 1o tme,

The Plent Head | The General Manager,

MB Power (Madhya Pradesh) Limited JAMUNA KOTMA AREA, SECL

Village Jaihard, District Anuppur, OFFICE OF THE GENERAL MANAGER
Madhyn Pracesh- 484 330 P.O. Jamuna Colliery,

Dist. Anuppur |
Mumdhya Pradesh — 481444 '

10,0 Validiry:

1.1 This MOU shall continue 1o be in force for all purposes and intents from the date of its sizning and shall
remain valid and operative till the completion of back filling & reclamation of mine void and handing
aver to SECL and shall be subjected to the provision of para 2.1 of this MOU.

1.2 If any provision or condition of the Mol is prohibited or rendered invalid or unenforceable. such
prohibition, invalidity or unenforceability shall not affect the validity or enforceability of any other
provisions and conditions of the MoU,

1.0 Termination

1.1 This MOU shall be governed by Indian Laws. ; )
11,2 The MOU shall be deemed to have been awtomatically terminated on the expiry of the periad of MOLU
- asmentioned in the clause 10.0.
113 The MOU tferms can be reviewed on o mutually sgreed besis between MB Power and SECL
whenever required owing 1o presence of new conditions’circumstances,
114 The said MoU would be terminated or suspended by SECL, in case the above said erms and

o et ining Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from IP No: 115.244.204.22.
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The Mol shall be werminated if the causes for such violations are not found o be satisfacto
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Power shall indemnify SECL for any consequential damage or lability that may socrus as a
consequence to such yiolations.

1.6 Recommendstions' findings of the IXiMS inquiry will be applicable 10 MB Power in cise of
cocurrence of any accident related with the duniping of ash, Any other amendments @ the laws,
by-laws as well as directives, instructions, circulars, orders issued by the Competent Authority fram
MOQC, GOI, Sate Govt, CG. Regulatory Autherity, CPCB, MPPCB, NGT, COGWA/CGWA,
DGMS, CIL SOCL. issued from time to time related with Ay ash dumping will be appliable (o
the MB Power.

l}\ 1LY lmevocable liability on account of back filling of mine void with fly-ash shall deviolve on MB Power
for it allocated quantity, MB Power shall relmburse all expenditure incloding any legal charges oo
any matter of back (illing of mine void widh Mysash in case of any lirigation, orders of Government

‘;7* and orders of regulatory authocity. This fiability witl apevate even aler termmination of tis MOU
& um‘w years and also for any liigation which commences within a period af 03 years of the
v fermination of MOU and shall contimme tll the disposal of sueh legal matrers,
12, Dispate Resolution:

All prausih_le steps and efforts shall be taken first to amicably settle the dispute that may arise between the
parties during the course of execution of the work. [ Iowever in case the dispute subsiste, 10 days notice in

this regand shall be is.vtged' by either parties who shall then nominate members not below the rank of General
manager to hold thclllailﬂrl meetings W arrive #t a resolution, [n case the dispute/dizagreement betwesn the
parties still rermains unresolved, the jurisdiction in the event of disputes arising out of the terms of Mol
shiell be Bilsspur Courts only.

IN WITNESS WHEREOF, the parties hereto hive eaisar this MOU 1o he syacites) hy their duly authorized
representatives effective as of the date and vear first written above. .

On Behalf of On Behalf of Q
M/s South Eastern Coalficid Limited M/s MB Power (Madhva P

Authorized Signatory
Witness:

bis®

Ok Phala ok ckuafw&!-\a
GM*EMJ'WW'&:{’ '

2.
_(Sﬁcmm HEVDH  MISRAY
AGM- AshMoragement-

N on 09/01/2023 12:12:16 from IP No: 115.244.204.22,

A. Land Possession Documents / Mining Lease Agreement Uphmlulln
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A. Land Possession Documents / Mining Lease Agreement Uploaded in XGN on 00/01/2023 12:12:16 from LP No: 115.244.204.22. '

. B.152787-Mb Power (Madhya Pradesh) Ltd Ash Disposal Site Jamuna Ocm Void (Secl) accepts the LEGAL responsibility @
and undertakes that the furnished information is CORRECT & ACCURATE.
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M.P. Pollution Control Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

oREENSMALL | | vassitu/o Sidaaoar || CONSENTNO:™ |

PCB ID: 152787

Consent No:CTE-57567

Outward No:117377,10/02/2023
To,
The Occupier,
Mb Power (Madhya Pradesh) Ltd
(Flyash filling in Jamuna Opencast Mine)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control
section 21 of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Application Receipt No. 1259411 Dt. 11/01/2023 and last communication received on Dt.11/01/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & und_er
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Acts In
any way, this is to inform you that this Board grants Consent to Establish for filling of fly ash in Jamuna opencast mine void at Kh no.
1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682, 1, Village- Harad, Tehsil Kotma, District Anuppur (MAP.}-484440

of Pollution) Act,1974 & under

SUBJECT TO THE FOLLOWING CONDITIONS :-

o Location: Kh no. 1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682,1, Village- Harad, Tehsil Kotma, District
Anuppur (M.P.)-484440, Latitude : 23.1656 Longitude : 81.9095

b. The capital investment: Rs. 36 Lakh
¢. Product & Production Capacity: 235
Product Qty of Ash to be filled =
Fly Ash filling in mine void 12,00,315.730 M.T

Note:-
1. For any change in above, the occupier shall obtain fresh consent from the Board.
2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation of

low lying areas and in stowing of abandoned mines/quaries shall be complied with.
s Consent to establish does not convey any property rights in either real or personal property or any

3. The issuance of thi
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local

laws or regulations.
The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.

For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before ¢
expected date of commissioning of ash filling activities. The applicant shall not start any ash disposal operation at site without
obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous

emission.
Enclosures:-
* Conditions under Water Act

* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

Signature Nof Verified s AP

e-s"f‘ﬂﬁ-'-m )
g NN Digitally Signed p# : Chandra
‘gﬁ Mohan ThakurstAS

CHANDRA MOHAN THAKUR

PR S A e Date: 10/02/2 10:48:01 AM
(Organic Authentication on AADHAR from UIDAI S e
G el o erver) Member Secretary

This Certificate generated fram xgn.mp nic.in are vaiid and does not require physical signatures, the certificate can be validated online from xgn.mp nic.in ustng "TPAV" Number Page: 1 /7
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M.P. Pollution Control Boarg
Consent Order E-5, AréraCoig

/ﬁ'
Y /
Paryavaran Parisar, Bhopal - 16 Mp j a

Tele : 0755-2466191, Fax-0755-2463742 N\
/

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent and sewage shall be Nil.
2. Trade Effluent Treatment(If any):-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Bcl\\'!-:en 55- ":J_.U —""'1} |TDS | ho_l a“{;; & 2k
|Suspended Solids Not exceed 100 mg/l, I | Chlorides Not exceed 1000 mg/l.
|BOD 3 Days 270C Not exceed 30 mg/. |

1COD Not exceed 250 mgl. || !|

Oil and grease Not exceed 10 mg/l. J '

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.

3. Se\}'age Treatment (If any) :- The applicant shall provide comprehensive sewage treatment system as per the proposal
submltu:d_ o t]_u,_ Bo;{r_d. anfi maintain the same properly to achieve following standards-

pH " Between 65-90
Suspended Solids Not exceed 100 mg/l.
{BOD3 Days27°C Not exceed 30 mg/l,
CoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Fecal Coliform Not exceed 1000
|(MPN/100ml)

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for mine spray, process & domestic purposes and data shall be submitted online
through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the
same online through monthly patrak/statements.

Sr | Water Code (Qty in KLD) WC:10.0 ' WWG:0.0|  Water Source j

1 | Dust Suppression 10.0 0.0 | Tankers |

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any
i. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas
;;LAI?:II;:;;:“:; Ee:;st land / area is permissible only if clearance from MoEF&CC as per Forest
Conservation Act, 1980 is available.
iv. Gochar Kisan Land.

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data- ; _ :

i. Sampleps and measurements tz;gkm to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge. ; :

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
Consent No:CTE-57567

y i i i ing "TPAV" Number.
Thix Cernificate generated from xgn.mp.nic.in are valid and does not reguire physical signatures, the certificate can be validated online from xgn.mp.nic.in using
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M.P. Pollution Control Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

@ Tele : 0755-2466191, Fax-0755-2463742

ana!yt;gal met!‘{ods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise s_pgc:ﬁcd sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and whe@ it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
l_l‘l-e American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requ
through XGN the same to the Board.

Consent Order

irements specified above and report online

}l. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resultin
Consent.
ii. The applicant shall record for each measurement of sample
follows:
(1) The date, exact place and time of sampling
(i1) The dates on which analysis were performed
(iii))Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell includ
monitoring in the calculation and reporting of values required in the discharge monitoring repor
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of

pollutants by the applicant or when requested by Central or State Board or the court.

g from monitoring activities by this

s taken pursuant to the requirements of this Consent as

e the results of such
ts which may be prescribed

12. Reporting of Monitoring Results:-
Monitoring Information required by this
report on line to the Board.

Consent shall be summarized and reported by submitting a Discharge Monitoring

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent chall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
e Authorization issued under Hazardous & other waste (M&TM)

All hazardous waste/sludge shall be disposed of as per th
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority th
electric power source sufficient to operate all facilities utiliz

conditions of the Consent.

at the applicant has installed or provided for an alternative
ed by the applicant to maintain compliance with the terms and

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized b
and conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

y the applicant to maintain compliance with the terms

shall submit the information online through XGN in reference to compliance of consent conditions.

18. Unit management
Additional Water condition:- (if any) :-
1. The management shall arrange the mobile toilets for the labours/employees during project imple

2. No sewage shall be allowed to dispose without treatment.
Consent No:CTE-57567
This Gertificate generated from xgn.mp.jic.in are valid and does not require physical signatires, the certificate can be validated online from Xgn.mp.nic.in using “TPAV" Number.
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M. P, Pollution Control Bouyg
onss s K-8, Arern Colopy
Consent order Parvavaran Parisar, Bhopal < 16 Mp

Tele : 0758-2466191, Fax-0755-246374

o

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF

provide comprehensive air pollution co
d with reference to generation of emission and same

control equipments a8 per the proposil

system consisting of ! ;
st - ted & maintained continuously so as (o

|. The applicant shall shall be opera

submitted to the Boar

achieve the level of pollutants to ll“ﬁ‘f!ﬂ"f’i}"gf@‘j‘_‘lm_ﬂ?}"‘__ B R e A 0 NOXE/NMY
Name of section | Control equipment fobemataned || R A
[Material _l.lamilin_g R ~ Water Sprinkler, th e q
:'l'runspm'nﬁihn : [teis=n Water Sprinkler, AS pel NAAQ:

;V:;I1_igularl\41m_'er_@ht.“' | Water Sprinklet, |

d to the Board regularly

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and rcpuﬂc(}swﬂ%{m. Aot

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no.
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m?® (PM10 pg/m* 24 hrs, basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m* 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m*

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m*

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m*

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8, Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions.

Additional Air condition:- (if any) :-

1. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries™ issued by Central Pollution Control board on March 2019.

2. The company shall make the air pollution control arrangements like water sprinkling system at site.

3. Create curtain or barrier around the site to avoid any nuisance in area, -

4. The ash to be filled shall be handled in moist condition only.

5. Provision of mist gun and stationary water sprinkler in appropriate numbers, wind breaking barrier, retaining bund and water
spray by mobile water tanker should be deployed during ash filling,

6.Vehicles carrying fly ash should be equipped with automatic tarpaulin covering system,

7. All the trucks handling fly ash should be equipped with GPS system.

8.Special provision for protection from any possibilities of leachate of lead should be made by PP.

Consent No:CTE-57567
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Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so
as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to
dumping site. Ifrequired.

Non Hazardous Solid wastes:-
' Tvpe of waste Quantity Disposal

| Serap/ Plastic packing material wood, card board, gunny begs ete Record should be maintained Sale to authorized party/As Per
| CPCB. MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.
7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. Afier notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:CTE-57567
This Certificate generated from xgnmp-nic.in are valid and docs not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAV" Number. Page: 5/7
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Additional condition:- (if any) :: bench markings on munare ﬂf-]ﬁ'] with reduced levels.

i } ' rovided with
1 The site selected for reclamation of land :-hul} hg pujwd_::d_ wi
o submitted with application for CTO.

Photographs of these shall b |
' xte | shall be

f e allect the soil so that no external soil ¢
2. The site selected for reclamation of land shall be suitably stripped to collect the so

necessitated, Details of soil available shall be submitted with application for € TO.

and ag amendment on dated 27- 08-2003 and

AP S e ol 14-00-199¢ 2
3. As per the MOEF&CC gazette notification of ash utilization dated 14-09 1999 ¢ and kept separately before taking for ash

03-11-2009, the soil required for soil cover shall be excavated from land fill site itsel
filling. Details of this area shall be submitted with application for CTO.

if it is not possible to do so, only the minimum
the topsoil should be kept or
and covered with topsoil

4. Soil required for top or side covers shall be excavated from the site and !
quantity of soil required for the purpose shall be excavated from soil borrow area, In either case, ‘
stored separately. Voids created at soil borrow area shall be filled up with ash with proper compaction
kept separately as above and this would be done as an integral part of project,

5. All existing undulations, holes, cavities and excavations made for plate load tests and other soil investigations, etc. shall be
reported to the Board and in start of operation shall be filled with pond ash having requisite moisture content, The ash thus
filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as per 1.5-2720 (Part-
VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be done.

6. The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be achieved.
Photographs of these shall be submitted with application for CTO.

7. For reclamation of water logged or slushy ash filling area, dewatering shall be done first, followed by removal of slushy
layer of soil and/ or filling and compacting the area with gravel and boulders.

8. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for geo-technical
application and shall be compacted to 95% proctor by Vibratory Roller of 1S T minimum capacity, in the layers of 25-30 cm
and the optimum moisture content determined before execution of work. Quality report of soil submitted with application for
CTO.

9. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area during
execution period.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

I1. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place prior to
application for CTO.

12. A sign board shall be put up prior to application for CTO showing reclamation site details to propagate the message of land
reclamation by use of ash.

13. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported at the time of CTO prior to
execution of work and at quarterly interval up to one year post closure of the site,

14. Arrangements for dumping of ash in Ash filling/low-lying area shall be done mechanically in moist (15%) condition so that
ash does not get air borne and pose fugitive dust problem.

I5. Arrangements of transportation of fly ash for filling of low lying area shall be done through Tankers/ bulkers or
mechanically designed covered Trucks only and in wet condition.

16. In no case, flyash or bottom ash shall be transported by open trucks / trollies and the company shall ensure that fly ash or
bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

I7. Arrangements shall be made by agency to ensure collection of spilled ash and transported to the disposal/usage site
immediately.

18. All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Control certificates.
Consent No:CTE-57567
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M.E, Pallution Control Bosrd

Consent Order
Voll, Arern Cilimy

Puryuvaran Parignr, Bhopsl « 16 MF
Walu | V1582466191, VanA758-2465741

B i

19, The speed it of vehicles unrl'ylwng-ﬂy_ sl should be -Illii.'fiy anforced and i should not exceed 40 km per howr

wirthen embankimaent af the oross

20, For protection of pond of water Doy exiuts within or adjoining (he low lying nied, an
( from spilling of ash o ingress ol

section an given in the guldelines be constructed nround the pond or water hady o profeel |
surfiee rnofT into it

4 shill he made of RCC 1o

21, The company shall provide the natural slope detalls and the sunolf outlet/alde of the ash filled are
with €10

avold gully formation i this aren, A complate 30 (Three Dimenslonul) schemutie vlow of the site shall be submitted
application,
and levelled, ash excavaled

ding 300 mm in eompicts
ympacted in the fill will be

for followlng the provedure, nfter the area s been prepired
from Borrow arens/plant having required molkture content shull be placed In liyers noL excee
dilekness, The placing operations shall be such that In atips of 10415 m of the materinl when e
blended sufficlently to produce speetfled degroe of compaction and stability,

22, Fiem arrangements shall be made

maximum In-gitu dry density 940, of maximum dry

21, Arrangements for the compaction of anch layer shall made to nehieve im
¢ of vibratory

density (MDD) of the material found out as per 18 2720 (Part VII), To achieve maximum compaetion level us
rollers shall be made,

10, for the project nlong with maintenance of site for post

24, The compuny shall submit elosure plan with applieation for €
¢ he wite or farm land as per the requirement,

project closure at least for (wo years 10 develop complele green cover ove

25, The company shall keep the photographs of ench level along with video elips and send regularly on monthly basis o RO &

HO MPPCB and detnils shall be presented with CTO application,

26, Regular monitoring of ground water level shall be carried out by establishing a network of existing wells in the vicinity of

agh filling site.

27, Management shall strictly follow (he guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarrics” fssued by Central Pollution Control board on March 2019,

28, Management shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying
aren prior to obtain consent to operale from the board,

29, Management shall qubmit the route map of fly ash (ransportation prior obtaining consent to operate from the board.

Consent fo establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and under the

Air (Prevention & Control of Pollution) Act, 1981 is granted to your unit subject to fulfillment of all the
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN for
obtaining the Consent for Operation before W0 months of the commencement of fly ash filling. The applicant
without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of

¢ffluent and gaseous emission.
For and on behalf of

M.P. Pollution Control Board

By the order of Chairman, MPPCB

e eThulc

CHANDRA MOHAN THAKUR

(rgrtaty Sgn w ik Aadhae
(Organic Authentication on AADHAR from UIDAI Server Memb
TPAV # THARI68TPD ! okt
Consent No:CTE-57567
n ning “TPAV" Numbor Page: 7/7
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Consent Order M. P, Pollution Control Board
S~ K-8, Arera Colony
Paryavaran Parisar, Bhopal - 16 My

Tele : 07852466191, ¥ax-0755-2463742

2

f | ' | -
; GREEN-SMALL | ‘ CCA-Frosh 'l Valldity(A/W); 29.02,2028 ‘ ‘ CONBENT NO; *** PCR ID: 182787
Outward No:=117776,24/03/2023 Consent No:AW=57930)
To,
. The Occupler,
» 9 ] ATt 0 t

(Flyash filling In Jamuna Opencast Mine)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M,P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981
Ref: Your Application Receipt No. 1262459 Dt. (5/03/2023 and last communication recelved on DL.15/03/2023

With reference to your above application for consent 10 operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up o 29.02.2028, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh no. 1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682,1, Village- Harad, Tehsil Kotma, District
Anuppur (M.P.)-484440, Latitude : 23.1656 Longitude : 81.9095

b. The capital investment: Rs. 36 Lakh
¢. Product & Production Capacity:
el Al b roduct I ~ Qty of ash to be filled
Fly Ash filling in mine void 12,00,315.730 M.T

Note:- 1. For any change in above indusiry shall obtain fresh consent from the board.
2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation
of low lying areas and in sto wing of abandoned min es/quarries shall be complied with.
3. The issuance of this Consent to operate does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or
local laws or regulation.

The Validity of the consent is up to 29/02/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves
the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

€ o Sipiing om O Signature I}J_OILV rified e Aos. /,{WL

" o Digitally Signe ‘b4 : Chandra LA EPRIETS
ol S48 e 41031504 06:31:4 CHANDRA M j
atal 31:42 PM ANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Serv
TPAV # NOE6VS41JY o e

This Certificate generalted from xgn.mp nic.in are valid and does not require physical signanres, ihe certificate can be validated online from xgn.mp.nic. in using "TPAV™ Number.
&9

Page: 1/7



Consent Order M.P. Pollution Control Boarg
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 Mp

Tele : 0755-2466191, Fax-0755-2463742

i CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
-E I. The daily quantity of trade effluent and sewage shall be Nil.

2. Trade Effluent Treatment (if any):-
The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following

standards-
[pH Botween  55-90 U (TDSEE AT Not ereead T S 2100 g/ ]
lSuspcndcd Solids Not exceed 100 mg/I, ;Chloridﬂﬂ Not exceed 1000 mg/l. 'I
BODs Days 27 °C Not exceed 30 mg/l. } l
{COD Not exceed 250 mg/l. !
‘IOLI and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.

3. Sewage Treatment:-
The applicant shall provide comprehensive sewage treatment system and maintain the same properly to achieve following

standards-
b i e s B e hh i
Suspended Solids Not exceed 100 mg/l,
BOD3 Days 27 °C Not exceed 30 mg/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Fecal Coliform Not exceed 1000
(MPN/100m1)

4. The effluent shall be treated up to prescribed Standards and reuse in the process. for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately

for category wise consumption of water for process & domestic purposes and data shall be submitted online through XGN

monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the same online

through monthly patrak/statements. : =

| Sr| Water Code (Qty in KLD WC:10.0 [WWG :0.0]" Water Source {
I | Dust Suppression 0.0 [F 00,0 58 £ T Tankers e

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the

undertaking of any work in any ' :
i. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas

ii. Agriculture land / area.
iii. Reclamation of Forest land / area is permissible only if clearancefrom MoEF&CC as per Forest

Conservation Act, 1980 is available.
iv. Gochar Kisan Land.
9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

ilation of Monitoring data- . .
il OS.aCn:];::]EI::::lomeasurcments taken to meet the monitoring requirements specified above shall be representative of the

nitored discharge.
volume and nature of mo Consent No:AW-57930

d does not require physical signatures, the ceriificate can be validated online front xgn.mp.uic.in using TPAV" Number,

Page:2/7
generated from xgn.mp. nic.in are valid an



Consent Order

M
M.P. Pollution Control Board

E-5, Arera Colony
e Paryavaran Parisar, Bhopal - 16 mp
Tele : 0755-2466191, Fax-0755-2463742

. Following promulgation of Ruidelines establishin
analytical methods used to meet the

& fest procedures for the analysis of pollutants, all s
otherwise spee

quirements specified above shall conform to sue
ads shall conform to the latest edition of the Indi

guidelines as per standard methods for the examinati 2 ; iti s
¢ N ide 1l 3 ation of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used, :

1k, The applicant shall take sampl
3 samples and measurement to meet the monthly requirements specifie 'C { ; i
o } A s specified above and report online
through XGN the same to the Board, : ; ; s

. monioring re
pe ified sampling and analytical methe
and where it is not specified the

ampling and
h guidelines unless
an Standard specifications

11, Recording of Monitoring Activities & Results-
:;.‘ T:le a\:\phcmu shall make and maintain online records of all in formation resulting from monitoring activities by this
Ansent, :

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(1) The date, exact place and time of sampling

(1) The dates on which analysis were performed

(DWho performed the analysis?

(iv)The analytical teehniques or methods used and

(W The result of all required analysis
iti, If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and re

porting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such in¢

_ reased frequency shall be indicated on the Discharge Monitoring Report Form,
v, Thc applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original steip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12, Reporting of Monitoring Results:-

Manitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13, Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.,

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake waler screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

Additional Water condition:-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.
2. No sewage shall be allowed to disposed of without treatment.

ini laid down in bottom surface of low laying arca before filling of fly ash.
3. HDPE lining should be lai JdEhes pelow I 3’-}950

i’ i‘ s Certificate generated from xgn. mp.wic.in are vatid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in vsing “TPAV™ Number Page: 3/9




M.P. Pollution Contrg) Boarg

Consent Order oy Arera Coy,
Paryavaran Parisar, Bhopal - 15 M1

Tele : 0755-2466191, Fax-0755-2463?42

—

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 : \

tuaial i syste igti ipments as per the
. The applicant shall provide comprehensive air pollution control system consisting Uf; ??Imll}-slocil:'al:cd # maiir:laincd
proposal submitted to the Board with reference to generation of emission and same sha p
continuously 50 as to achieve the level of pollutants to the following standards:-

Name of section i Control equipment to be installed | P.M, SO, NOy (mg/NMY) i
Vehicular Movement Water Sprinkler, curtain/wind breaking wall . '
Unloading of flyash Water Sprinkler, curtain/wind breaking wall | Asper NAAQS

Compaction Water Sprinkler, curtain/wind breaking wall '

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PM2.5 pg/m* 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs, Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages

ele.

8. Industry shall take effective steps for extensive tree plantation of the local tree species for general improvement of
environmental conditions.

9. Compliance of provisions of Fly ash notification 1999 amended upto date and the CPCB guidelines issued in this regards
in year 2019

Additional Air condition:-

I. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019.

2. The company shall make the air pollution control arrangements like water sprinkling system at site.

3. Create curtain or barrier around the site to avoid any nuisance in area.

4. The ash to be filled shall be handled in moist condition only.

5. Water sprinkling arrangements for controlling fugitive dust emission shall done and maintained regularly to avoid fugitive
emissions.

6. The management shall install proper pollution control arrangements such as mist gun,

7. The filling area shall covered with green metti/curtains. :

8. The management shall make arrangements of bulkerst’aulomatcld tarpaulin covered system, :

9. Wind breaking barrier of adequate height shall be provided \a:rhlch remain at site foT probable time of filling. .

10. Industry shall provide GPS in trucks, carrying ash in compliance of order passed in NGT Case no. 484/2022 & shall submit
details of GPS (connected with truck carrying fly ash) to MPPCB before start of filling ash.

Consent No:AW-57930

; lid and does not require physical signatures, the certificate can be validated online from xan.mp.nic.in using "TPAV* Number. Page: 47
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This Certificate generated fro




Consent Order M.P. Pollution Control !inard
k-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463741

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be dispufu':d 0.” scllcnurwally 50 as
not to cause any nuisance/pollution. The applicant shall take necessary permission from ¢ivic authorities for disposal to dumping
site, If required.

Non Hazardous Solid wastes:-

lType of waste D!;[I(I.'llil.

Serap/ Plastic packing material wood, card board, gunny begs ete  Sale to authorized party/As Per CPCB. Mnl_} Ggiclc_ lines f QLET. |
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the fun
Board. ;

b. To enter upon the applicant's premises where an effluent source is located or in which any records are required o
be kept under the terms and conditions of this Consent, 14 il

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent. = T E ;

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants,

ctions of the

3. This consent is transferable in nature, in case of any change in ownership / managcmcqt, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or

regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this a_rrangcmem
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made {‘unctlonaL The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent fee, if any shall be recoverable by the Board cven ata later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-57930
This Certificate generated from xgn.mp.nic.in ave valid and does not Wﬂi"e}fflyﬂcﬂif}mamru,_ the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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26.
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* Care shall be taken to avoid any kind of nuisance /in
. Arrangements like water storage tank. pumps, pipes

. Monitoring of ground water quality in a ra

sion Control Bonrd

1.8, Arera Colony
Bhopal = 16 M
ax-0755-2463742

ML Polly

Consent Order A
Paryavaran Parisar,
Tele : (755-2466191, F

————————

ﬁ___._.—-—-——a-—---—-‘—"-'""

RIS

that no external soil ghall be

The site selected for reclamation of land ghall be suitably stripped 1o colleet the goil 80
necessitated.
As per the MO
2003 and 03-11- 2009, the soil re
before taking for ash filling. : ;
Soil required for top or side covers shall be excavated from l!w site AR
quantity of soil required for the purposc shall be excavated [rom soil Iujrmw ared. ne | Wi(l; J;'OPCI' i
kept or stored separately. Voids created at soil borrow area shall be Illh‘.t! up with ﬂ.ﬂi e .l‘ X

covered with topsoil kept separately as above and this would be done as an integral part pllJ:IL.L.-] MR
All existing undulations, holes, cavitics and excavations made for plate lond tests undl other '“.".. |.n cs lL:n'c cu.:;lcm
shall be reported to the Board and in start of operation shall be-filled with pond ush’havmg requisite Mol S “H.
The ash thus filled shall be compacted with the help of vibratory rollers so as 1o achlacvc dl_'y density ol |jn'td l..h: : ] i
per 1.5-2720 (Part-VID). This would result in a leveled surface upon which layer wise filling of compacted ash can

ent on dated 27-08-

999 and 08 amendm
and kept separately

zation dated 14-09-1 { . .
land 11l site itselt

EF&CC gazette notification of ash utili ;
1l be excavated from

quired for so0il cover sha
50, only the minimum
the topsoil should be
\paction and

and il itis not possible o do

done. =¥
The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be

achieved.

The soil used for the bunds/co
geotechnical application and shall be compacted to 9
layers of 25-30 cm and the optimum moisture content determ
The company shall make the protection arrangements (o prevent entry o
during execution period.

Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / fi
Curtain shall be created around the unloading site so that no fugitive emission could be generated.
Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place during

ash filling.

ver shall neither be granular nor black cotton soil. 1t shall be of good q!mllt.y for
5% proctor by Vibratory Roller of 15 T minimum capacity, in the
ined before execution of work.,

f cattle/livestock inside the disposal area

|ling activitics.

convenience to the public during ash filling activities,
for water sprinkling for dust suppression shall be maintained at

site.
dius of 0.5 km shall be carried out and reported monthly during execution

of work and at quarterly interval up to two years post closure of the site.

. Ash filling in mine void shall be done mechanically in moist (15%) condition so that ash does not get air borne and

pose fugitive dust problem. :
Arrangements of transportation of fly ash shall be done through Tankers/ bulkers or mechanically designed tarpaulin

covered Trucks only and in wet condition.

. In no case, fly ash or bottom ash shall be transported by open trucks / trolleys and the company shall ensure that fly

ash or bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

. Arrangements shall be promptly maintained to ensure collection of spilled ash and transported to the disposal/usage

site immediately.
All the bulk‘erg and u-uf:ks responlsiblc for carrying fly ash shall be with valid Pollution Under Control certificates.
The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.
For protection of pond or water body exists within or adjoining the low lying area, an earthen embankment of the
cross-section as given in the guidelines be constructed around the pond or water body to protect i spilli
or ingress of surface runoff into it. Yo protece (L onyppjling ORaey
The company shall provide the natural slope for the runoff outlet/site of the ash filled i i
formation in this area at the closure/top level. fiea wihRCC10avald GULY
The ash in filling areas s!_mll be placed in layers not exceeding 300 mm in compacts thickness. The placing operations
shall be such that in strips of 10-15 m of the material when compacted in the fill will be blended sufficientl
produce specificd degree of compaction and stability. peiegle
Arrangements for the compaction of each layer shall made to achieve maximum in—si i

2 ; um in-situ dry density 95 i
dry density (MDD) of the material found out as per IS 2720 (Part VII). To achieve maximryum con? i_/o olf it
vibratory rollers shall be made. paction level use of
The company ‘shall submit closure plan with within one month from date of the issue of this letter, for the proj
along with maintenance of site for post project closure atleast for two years to develop complete : e
site or farm land as per the joint agreement. plete green cover over the
The company shall keep the photographs of each level P ;
RO & HO MPPCB. along with video clips and send regularly on monthly basis to
Regular 06 monthly monitoring of ground water level & quality sh i ‘b
existing wells in the vicinity of ash filling site at least for quycamya; earll{lzlgzuj:med out by establishing a network of

anagement shall strictly follow the guideli i | .
Mpls Couscn%ﬁ%fkr{%s-s%?f ly “Guidelines for disposal/utilization of Fly Ash for

/’/}Em.‘dand does not require physical signatures, the certificate can be validuted online from sgn.mp.nic.in using “TPAV* Number.
il et " Number, Page: 6/7



Consent Order

M.P. Pollution Control Board
e e E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

reclamation of Low Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control
board on March 2019.

. Management shall maintain valid statutory/ permission durin
closure & development of site for intended use.

28. Management shall follow the route having no/low habitation for fly ash transportation.

g operation & maintenance of the site till complete

Consent to Operate as required under the Water
Control of Pollution) Act,

For renewal purpose you

(Prevention & Control of Pollution) Act, 1974 & The Air (Prevention &
1981 is granted to your industry subject to fulfillment of all the crmdiria‘ns mentioned above.
shall have to make an application to this Board through XGN at least Six months before the

date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

€ siay Now LIDAL ARl
e ”,,.w,, CHANDRA MOH.?)N 'I;HAKUR
Member Secretary
(Organ?:;:thentication on AADHAR from UIDAT Server)
TPAV # NIE6VS41JY @
t No:AW-57930
ST be validated online from xgn.mp.nic.in using "TPA V" Numiber. Page: 7/7
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Oumard No 117613 10/03/2023 Consent No:CTE-577%4
To,

The Occupier,

M/s MB Power (Madhya Pradesh) Ltd
(Flyash filling in Low lying area)

156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1260897 Dt. 14/02/2023 and last communication received on
Dt.14/02/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish for filling of fly ash in low lying area at Khasra no.
397/1(Area-0.809 Hec), Village - Gadhi, Tehasil - Kotma, District - Anuppur (M.P.) - 484330

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra no. 397/1(Area-0.809 Hec), Village - Gadhi, Tehasil - Kotma, District - Anuppur (M.P.) - 484330
Latitude : 23.2824 Longitude : 81.9926

b. The capital investment: Rs. 20.47 Lakh
c Product & Production Capacity:
R P e R S e e S QtylolAsh fobelfilled 11,
Fly Ash fi flhng in low Iymg area 2,24,845.090 M.T
Notc:-

1. For-any change in above, the occupier shall obtain fresh consent from the Board.

2. Guidelines issued by Central Pollution Control Beard in March, 2019 for disposal/utilization of fly ash for reclamation of
low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3. The issuance of this Consent to establish does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local
laws or regulations,

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before e
expected date of commissioning of ash filling activities. The applicant shall not start any ash disposal operation at site without
obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous
emission.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

ERITAIT Signature Nof Verified SR, 0 A
ES ‘9"# e, Digitally Signegg:Chandra s ;

Mohan Thaku
T Date: 10/03/2023 03:21:27 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # N3935LMFUF

This Certificate generated from xgn.mp.nic,in are valid and does not reguire phvsical signatures, the ceviificate can be validated online from xgn.mp.nic.in using "TPAV* Number.
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JON) ACT 1974 :-
CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUT. )
1. The daily quantity of trade effluent and sewage shall be Nil,

2. Trade Effluent Treatment(If any):- FAN A and
e . »d to the Board an

The applicant shall provide comprehensive effluent treatment system as per the proposal submitte

maintain the same properly to achieve following standards-

R T T | [os Mol SIS |
Suspended Solids Not exceed 100 mg/l, Chlorides Not exceed LTk |
BOD 3 Days 270C Not exceed 30 mp/l. ‘
cOoD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/1. B e J

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.

3. Sewage Treatment (If any) :- The applicant shall provide comprehensive sewage treatment system as per the proposal
submitted to the Board and maintain the same properly to achieve following standards-

|pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/l.
BODs Days 27°%C Not exceed 30 mg/l.
CcoD Not exceed 250 my/1.
Oil and grease Not exceed 10 mg/l,
Fecal Coliform Not exceed 1000
(MPN/100ml)

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for mine spray, process & domestic purposes and data shall be submitted online
through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the
same online through monthly patrak/statements. : i O N A IR £ x
| Sr | Water Code (Qty in KLD) WC:10.0 |[WWG:0.0|  Water Source

| 1 | Dust Suppression

( _ 3 Ren:la_r_k
10.0 | 0.0 | Tankers IRaw water from plant

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained, All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any

i, water course or within its high flood level (HFL) area /Ecologically Sensitive Areas
ii. Agriculture land / area.

iii. Reclamation of Forest land / area is permissible only if clearancefrom MoEF&CC as per Forest
Conservation Act, 1980 is available.

iv. Gochar Kisan Land.

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
Consent No:CTE-57794
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
é and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of

the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resultin

Consent.
ii. The applicant shall record for each measurement of samples taken

follows:
(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of

pollutants by the applicant or when requested by Central or State Board or the court.

g from monitoring activities by this

pursuant to the requirements of this Consent as

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent
report on line to the Board.

shall be summarized and reported by submitting a Discharge Monitoring

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penaltics to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issui
electric power source sufficient to operate all fa
conditions of the Consent.

ng authority that the applicant has installed or provided for an alternative
cilities utilized by the applicant to maintain compliance with the terms and

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to preyent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.

Additional Water condition:- (if any) :-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.

2. No sewage shall be allowed to dispose without treatment.
Consent No:CTE-57794
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Consent Order M.P. Pollution Control Board ¢
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

3. The unit management shall carry the leachate study of area by competent agency.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

Name of section Control equipment to be installed | P.M, SO, NO(mg/NM)

Material Handling Water Sprinkler _ :

Transportation Tarpaulin covered dumber As per NAAQS '
Vehicular Movement % Water Sprinkler . I

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m? (PM10 ug/m* 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m' 24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m*

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities,

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

8. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions.

Additional Air condition:- (if any) :-

|. The company shall make the air pollution control arrangements like water sprinkling system at site.
2. Create curtain or barrier around the site to avoid any nuisance in area.
3. The ash to be filled shall be handled in moist condition only.

Consent No:CTE-57794 ; i
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p—
GENERAL CONDITIONS:

|, The non hazardous solid waste arresting in the indus it/unit premi
§ e industry/unit/unit premises sweepi iSpo ienti

~ AR . ' ping, etc. be disposed off scient /
as not to cause any nu_u,am,c!pulluuon. The applicant shall take necessary permission from civic authorities fi d i
Siircin tie. TErequired. s civic authorities for disposal to
Non Hazardous Solid wastes:-
Type of waste PN N T, e LR e a0 O =

p Quantity Disposal -I

Scrap/ Plastic packing material wood, card board, gunny begs cte Record should be maintained Sale to authorized party/As Per
CPCB. MoEF Guide lines / Others.

2. The applicant shall allow the staff i
. staff of Madhya Pradesh Pollution Control Board an i i v
upon the representation of credentials: bt
Bgar;. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.
d. To inspeet at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3: This consent i.s transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. .T.he issuance ofth_is Consent does not convey any property rights in either real or personal property or any exclusive
pnwﬂcges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month
6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.
any shall be recoverable by the Board even at a later date.

quired by the board not letter than 180 day prior to the

7. Balance consent fee, if

8. The applicant shall submit such information, forms and fees as re
date of expiration of this consent.

te environmental cell, headed by senior officer of the unit for reporting the
nit shall submit environmental statement for the previous year ending 31st

Board.

9. The industry/unit shall establish a separa
environmental compliances. The industry/ U
March on or before 30th September every year to the

10, Industry shall obtain membership of Emergency Response Center of the Board if nceded.

nsent or compliance of consent conditions shall result in the

11. Knowingly making any false statement for obtaining co
n 42(g) of the Water Act or section 38 (g) of the Air Act.

imposition of criminal penalties as provided under the sectio

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

| (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination o

e consent granted will automatically be taken as canc

f the authorized discharge.

13. On violation of any of the above-mentioned conditions th eled and
necessary action will be initiated against the industry.

Consent No:CTE-57794
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Additional condition:- (if any) :-

: : foa ith reduced levels,
I. The site selected for reclamation of land shall be provided with bench markings on munare (H:”h W evels
Photographs of these shall be submitted with application for CTO,

: i ' \
2. The site selected for reclamation of land shall be suitably stnppcd to collect the soil so that no external soil shall be
necessitated. Details of soil available shall be submitted with application for CTO.

3. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as amendment on dat:c? 2713?‘5;3;29?;2:
03-11-2009, the soil required for soil cover shall be excavated from land fill site itself and kept separately before £
filling. Details of this area shall be submitted with application for CTO.

4. Soil required for top or side covers shall be excavated from the site and if it is not possible to do 50,'011]}’ the minimum
quantity of soil required for the purpose shall be excavated from soil borrow area. In either case, the topsoil should be kept or

stored separately. Voids created at sojl borrow area shall be filled up with ash with proper compaction and covered with topsoil
kept separately as above and this would be done as an integral part of project.

3. All existing undulations, holes, cavities and excavations made for plate load tests and other soil investigations, etc. shall be
reported to the Board and in start of operation shall be filled with pond ash having requisite moisture content. The ash thus

filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as per 1.8-2720 (Part-
VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be done.

6. The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be achieved.
Photographs of these shall be submitted with application for CTO.

7. For reclamation of water logged or slushy ash filling area, dewatering shall be done first, followed by removal of slushy
layer of soil and/ or filling and compacting the area with gravel and boulders.

8. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for geo-technical
application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the layers of 25-30 em

and the optimum moisture content determined before execution of work. Quality report of soil submitted with application for
CTO.

9. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area during
exccution period.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities,
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

11. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place prior to
application for CTO.

12. A sign board shall be put up prior to application for CTO showing reclamation site details to propagate the message of land
reclamation by use of ash,

13. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported at the time of CTO prior to
execution of work and at quarterly interval up to one year post closure of the site,

14. Arrangements for dumping of ash in Ash filling/low-lying area shall be done mechanically in moist (15%) condition so that
ash does not get air borne and pose fugitive dust problem,.

15, Arrangements of transportation of fly ash for filling of low lying area shall be done through Tankers/ bulkers or
mechanically designed covered Trucks only and in wet condition.

16. In no case, flyash or bottom ash shall be transported by open trucks / trollies and the company shall ensure that fly ash or
bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

17. Arrangements shall be made by agency to ensure collection of spilled ash and transported to the disposal/usage site
immediately.

: : i i ion Under Control certificates.
18. All the bulkers and trucks responsible for can‘}'gg“fg :fgimglgzﬂhd Pollution Unde

enats certificate can | 5 Number, Page:6/7
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19. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.

2. For protectiun of pond or water body exists within or adjoining the low lying area, an earthen embankment of the cross-
section as given in the guidelines be constructed around the pond or water body to protect it from spilling of ash or ingress of
surface runoff into 1t.

21. The company s.ha]l. pm\.fidc the natural slope details and the runoff outlet/side of the ash filled area shall be made of RCC to
avoid gully formation 1n this area. A complete 3D (Three Dimensional) schematic view of the site shall be submitted with CTO
application.

22. Firm arrangements shall be made for following the procedure, after the area has been prepared and levelled, ash excavated
from Borrow areas/plant having required moisture content shall be placed in layers not exceeding 300 mm in compacts
thickness. The placing operations shall be such that in strips of 10-15 m of the material when compacted in the fill will be
blended sufficiently to produce specified degree of compaction and stability.

23. Arrangements for the compaction of each layer shall made to achieve maximum in-situ dry density 95% of maximum dry

density (MDD) of the material found out as per IS 2720 (Part VII). To achieve maximum compaction level use of vibratory
rollers shall be made.

24. The company shall submit closure plan with application for CTO, for the project along with maintenance of site for post
project closure at least for two years to develop complete green cover over the site or farm land as per the requirement.

25. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to RO &

HO MPPCB and details shall be presented with CTO application.

26. Regular monitoring of ground water level shall be carried out by establishing a network of existing wells in the vicinity of
ash filling site.

27. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019.

28. Management shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying
area prior to obtain consent to operate from the board.

29. Management shall submit the route map of fly ash transportation prior obtaining consent to operate from the board.

Consent to establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and under the
Air (Prevention & Control of Pollution) Act, 1981 is granted to your unit subject to fulfillment of all the
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN for
obtaining the Consent for Operation before two months of the commencement of fly ash filling. The applicant
without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

ﬁwﬁ Ao ’{‘ "‘/{i

e ] -ut.w!
PRty S 8 sy CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # N3935LMFUF ]

Consent No:CTE-57794

This Certificate generated from xgn.mp.nie.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using
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M.P. Pollution Control Board

Oufward No:T18204,06/06/2023 il —

To, ’
The Occupier,
M/s. Mb Power (Madhva Pradesh) Ltd.
(Flyash filling in Abandoned Stone Mine, Gadhi)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution

section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application Receipt No. 1264577 Dt. 01/05/2023 and last communication received on Dt.29

With reference to your above application for consent to operate has been consid
The M. P, Pollution Control Board has agreed to grant consent up to 30.04.202
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

,“'.- |liFE Consent Order
) ai E-5, Arera Colony
~ Enonment Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742
ey e T Y == T e - —_. —_— e — [ LT
| GREEN-SMALL | | CCA-Fresh Validity{A/W): 30.04.2028 ‘ CONSENT NO: *** | | PCB ID: 153269

Consent No:AW-58317

) Act,1974 & under

/04/2023

ered under the aforesaid Acts and existing rules therein.
8, subject to the fulfillment of the terms & conditions,

a. Location: Khasra No 397/1 (0.080 Hec.),Village- Gadhi, Tahsil- Kotma, District-Anuppur (M.P.)- 484224

Latitude : 23.2825 Longitude : 81.9928
b. The capital investment: Rs. 20.47 Lakh

¢. Product & Production Capacity:
I = T

| Product |

Fly Ash filling in Abandoned Stone Mine

Qty_'of ash to be filled '
224845090 M.T

Note:- 1. For any change in above industry shall obtain fresh consent from the board.
2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation

of low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3. The issuance of this Consent to operate does not convey any properiy rights in ei

ther real or personal properiy or any

exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or

local laws or regulation.

The Validity of the consent is up to 30/04/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves

the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Signature Nof Verified

e . ---Uml :
Cn;’ﬂf{ . I'\D"Iig;tanIly_r?]igirc'ae._fej’ S: Chandra
ohan Thakur
0 B )t Date: 06/06/2023 06:55:58 PM

(Organic Authentication on AADHAR from UIDAI Server)
TPAY # AFY59251G9

By the order of Chairman, MPPCB

W'/f\j\_,/ ,LVV'C‘;

CHANDRA MOHAN THAKUR
Member Secretary

&



M.P. Pollution Contrg)

E*S,, J‘\l’l:l":g,{ ""'lh\

Paryavaran Parisar, Bhopal - 14 Mp
Tele : 0755-2466191, Fax-0755-246374,

Sty

Consent Order

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :
. The daily quantity of trade effluent and sewage shall be Nil.

2. Trade Effluent Treatment (if any):- ; following ‘
: : ; ; . “ i f
The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following
standards-
oH St $S o0 1Ims = Notexcesd 2100 my/l !
Suspended Solids Not exceed 100 mg/l ‘ {Chilorides Not exceed i i
BODa Days 27 % Not exceed 30 mg/l. | ! i
|
!(T}D Not exceed 250 mg/l [ il
i {
100l and grease Not exceed 10 mp/l. J | J

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time 1o time shall be applicable.

3. Sewage Treatment:-

[he applicant shall provide comprehensive sewage treatment system and maintain the same properly to achieve following

standards-

]'IH- 3 i i l-!ctw_ecn A {1.5-— 9.0 : |
Suspended Solids Not exceed 100 mg/l !
BODs Days 27 % Not excecd 30 mg/l '
Con Not exceed 250 mg, l
Oil and grease Not exceed 10 mg/l. ‘
Fecal Coliform Not exceed 1000

Hudebilo B

4. The effluent shall be treated up to prescribed Standards and reuse in the process,
devolvement/gardening within premises. Hence zero discharge condition
shall be discharged outside of industry/unit premises.

for cooling and for green belt
shall be practiced. In no case treated effluent

5. Water meter preferably electromagnetic/ultrasonic type with di gital flow recording facilities shall be installed separately
for category wise consumption of water for process & domestic purposes and data shall be submitted online through XGN
monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the same online
through monthly patrak/statements.

Sr| Water Code (QtyinKLD) | WC:100 'WWG:0.0|  Water Source

1 | Dust Suppression ; _ ﬂl[l._{) =N 0.0 Tankers

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this

consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any
i. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas
ii. Agriculture land / area.
iii. Reclamation of Forest land / area is permissible only if clearancefrom MoEF&CC as per Forest
Conservation Act, 1980 is available.
iv. Gochar Kisan Land.

9. The specific effluent limitations and pollution control systems applicable to the discharge el s
above conditions. perm

ilation of Monitoring data- | ‘
iws-::nfpnlg and measurements taken to meet the monitoring requirements specified above shall be representative of the

f monitored discharge.
volume and nature 0 Consent No:AW-58317

> " Page:2/7
re valid and does not require physical signatures. the certificate can be validated online from xgn.mp.nic.in using TPAY "‘@_

Thie Certificate generated from xgn.mp.nic.in &



Consent Order

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 \Ii’
Tele : 0755-2466191, Fax-0755-2463742

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollut ; :

analytical methods used to meet the monitoring requirements specified above shali con fgrm To‘"‘lltls.hall :"T;pimg and
otherwise specified sampling and analytical methods shall conform to the latest edition of the I;d?a g;u cd"wS -u“lc'ss -
and where it is not specified the guidelines as per standard methods for the examination of Water a:d ‘:Nan 3 a‘rd. hpfx.ﬁ"mmn%
the American Public Health Association, New York U.S.A. shall be used. aste latest edition of
:::;;ll;e;)u)]:?jl}l:adrls:;t::ct?::::?;ﬁﬁzénd measurement to meet the monthly requirements specified above and report online

11. Recording of Monitoring Activities & Results-
i, The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent. B ;
ii.]'ll'hc applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i1) The dates on which analysis were performed

(111)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii.. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

| electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
| conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
| and conditions of this Consent in prohibited except :

i, where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

| Additional Water condition:-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.
2. No sewage shall be allowed to disposed of without treatment.
3. HDPE lining should be laid down in bottom surface of low laying area before filling of fly ash.

Consent No:AW-gSS%T

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 3/7




MLP. Pollution Cyy, ™

Order K-S, Arery ¢ ,I.. Y,
Mﬁ_ﬂ_—_ Paryavaran Parisar, Bhopy) . | r.“'::' ')
Tele : 0755-2466191, I"n!-ll?55~24rn-;|:'

L))

F P /{ 4.1
CONDITIONS PERTAINING TO AIR PREVENTION & C e e
‘e al jon control system consisting ¢ 8 a8 per the
e P"”““““ﬁ:‘:]“:;f cl:issiun and same shall be operated & maintained

1. The applicant shall provide comprehensi
proposal submitted to the Board with reference to generation T
continuously so as to achieve the level of pollutants to the following standards:

Name of section | Control equipment to be installed | P.M, 80y, NOy (mg/NM) |
Vehicular Movement [ Water Sprinkler, curtain/wind breaking wall | .
Unloading of flyash | Water Sprinkler, curtain/wind breaking wall | As per NAAQS ||
Compaction | Water Sprinkler, curtain/wind breaking wall '

2. Ambient air quality at the boundary of the industry/unit premises shall be nmnilurcq Pndlrcportcd to the 130':“(:l H:gtll’imly
on quarterly basis: The Ambient air quality norms are preseribed in MoEF gazette notification no. GSR/B26(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m® 24 hrs, basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pp/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time,

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages ete shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree planta'ion of the local tree species for general improvement of
environmental conditions.

9. Compliance of provisions of Fly ash notification 1999 amended upto date and the CPCB guidelines issued in this regards
in year 2019

Additional Air condition:-

1. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019,

2. The company shall make the air pollution control arrangements like water sprinkling system at site,

3. Create curtain or barrier around the site to avoid any nuisance in area.

4, The ash to be filled shall be handled in moist condition only.

5. Water sprinkling arrangements for controlling fugitive dust emission shall done and maintained regularly to avoid fugitive
emissions.

6. The management shall install proper pollution control arrangements such as mist gun,

7. The filling area shall be covered with green metti/curtains.

8. The management shall make arrangements of bulkers/automated tarpaulin covcrcq system. .

9. Industry shall provide GPS in trucks, carrying ash in zompliance of order passed 1n_NGT Case no. 484/2022 & shall submit
details of GPS (connected with truck can'yir_pg fly ash) to MPPCRB before .s!art ofﬁl!nI\g ash, _ -

10. The industry shall have to install the PTZ night vision, 360 degree moving camera in the site. The connectivity of the same

shall be given to the server of the MPPCB.

Consent No:AW-58317

sical signatures. the certificate can be validated online from xgn.mp.nic.in wsing “TEAV M
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Consent Order

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS:

{, The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, ete. be disposed off scientifically so as

not to cause any nuisance/pollution, The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required. -

Non Hazardous Solid wastes:-

Type of waste Disposal R
Scrlpf_?lnil_ii pﬂ_d“ e _s_llc['_ia_l wnnd Faljd board, gunny begsete  Sale to authorized party/As Per CPCB. MoEF Guide lines / Others.

2. The applicant shalll allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials;

a. To inspect raw material stock, manufacturing processes, reactors, premises et to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent,

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

¢. To sample at reasonable times any discharge or pollutants.

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information,

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5, Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

() A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violati.on of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-58317
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M.P. Pollution Control Boarg

E-5, Arera Colgny

nt Order L
e Paryavaran Parisar, Bhopal - 16 mp
Tele : 0755-2466191, Fax-0755-246374

"_A-_‘_:_l_ditional condition:-

2

10.
11.

12.

15:

14,

17.
18.
19,

20,

21,

22.

23.

24,

231

26.

. In no case, fly ash or bottom ash shall be transported by open trucks / trolle

. Arrangements shall be promptly maintained to ensure collection of

The site selected for reclamation of land shall be suitably stripped to collect the soil so that no external soil shall be
necessitated, -08-
As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and‘as s_lmt‘:ﬂdfl?;‘emdﬂﬁcd?:’f :ILE:%
2003 and 03-11- 2009, the soil required for soil cover shall be excavated from land fill site itself and kept sep y
before taking for ash filling, : ; - T ke S i

Soil required for top or side covers shall be excavated from the site and if it is not posm.ble to do so, only t e minimum
quantity of soil required for the purpose shall be excavated from soil borrow area. In cJther.casc, the topsoil Shf’“]d be
kept or stored separately. Voids created at soil borrow area shall be filled up with ash wuh'Dl'DPer compaction and
covered with topsoil kept separately as above and this would be done as an integral part OfPTUJECE- - i

All existing undulations, holes, cavities and excavations made for plate load tests and other soil investigations, elc.
shall be reported to the Board and in start of operation shall be-filled with pond ash having requisite moisture content.
The ash thus filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as

per 1.8-2720 (Part-VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be
done,

The stripped site shall be suitably leveled
achieved,

The soil used for the bunds/cover shall neither be
geotechnical application and shall be compacted to 95
layers of 25-30 cm and the optimum moisture content
The company shall make the
during execution period,
Care shall be taken to avoid
Curtain shall be created aro
Arrangements like water st
ash filling,

Care shall be taken to avoid any kind of nuisance / inc
Arrangements like water storage tank,
site.

Monitoring of ground water quality in a radius of 0.5 km shall be carried out and re
of work and at quarterly interval up to two years post closure of the site.

Ash filling in mine void shall be done mechanically in moist (15%) condition so that ash does not get air borne and
pose fugitive dust problem.

Arrangements of transportation of fly ash shall be done thr
covered Trucks only and in wet condition.

50 that required compaction all around the ash filling area could be

granular nor black cotton soil. It shall be of good quality for
% proctor by Vibratory Roller of 15 T minimum capacity, in the
determined before execution of work.

protection arrangements to prevent entry of cattle/livestock inside the disposal area

any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
und the unloading site so that no fugitive emission could be generated.
orage tank, pumps, pipes for water sprinkling for dust suppression shall be in place during

onvenience to the public during ash filling activities.
pumps, pipes for water sprinkling for dust suppression shall be maintained at

ported monthly during execution

ough Tankers/ bulkers or mechanically designed tarpaulin

ys and the company shall ensure that fly
ash or bottom ash is transported in environmentally sound manner by as per the CPCB guidelines,

spilled ash and transported to the disposal/usage
site immediately.

All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Control certificates,
The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.
For protection of pond or water body exists within or adjoining the low lying area, an carthen embankment of the
cross-section as given in the guidelines be constructed around the pond or water body to protect it from spilling of ash
or ingress of surface runoff into it,
The company shall provide the natural slope for the runoff outletsite of the ash filled area with RCC to avoid gully
formation in this area at the closure/top level.
The ash in filling areas shall be placed in layers not exceeding 300 mni in compacts thickness. The placing operations
shall be such that in strips of 10-15 m of the material when compacted in the fill will be blended sufficiently to
produce specified degree of compaction and stability. ‘ .
Arrangements for the compaction of each layer shall made to achieve maximum in-—situ.dry density 95% of maximum
dry density (MDD) of the material found out as per IS 2720 (Part VII). To achieve maximum compaction level use of
vibratory rollers shall be made. e ] _
The company shall submit closure plan with within one month from date of the issue of this letter, for the project
along with maintenance of site for post project closure atleast for two years to develop complete green cover over the
i m land as per the joint agreement, :
:Elt;(:-ofti;an: shall E:ccp thje photggraphs of each level along with video clips and send regularly on monthly basis to
Ificogﬁalj(gﬁMnr:zﬁl?ly monitoring of ground water level & quality shall be c‘arricd out by establishing a network of
existing wells in the vicinity of ash filling site at least for 02 years after closure.

ideli “Guidelines for di ilization of Fly Ash for
i { e guidelines namely “Guidelines for disposal/utilization o
Management shall strictly IOIIOEoEsingNo:AW-SBSIT

f 2 ] rom i e, i using “TPAF™ Number,
This Certificate genavaied from xgnmp.nic.in arve valid and does not vequive physical signatures, the certificate can be validated onfine from xgn.mip
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

reclamation of Low Lying area and in stowing of Abandoned mines/ Quarries™ issued by Central Pollution Control

board on March 2019.

27. Management shall maintain valid statutory/ permission during operation & maintenance of the site till complete
closure & development of site for intended use.

t' 28. Management shall follow the route having no/low habitation for fly ash transportation.

Consent to Operate as reguired under the Water (Prevention & Control of Pollution) Act, 1974 &The Air (-F:'f“f""b" &
Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at leasr Six monrh-s before the
date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

%
A o™

NDRA MOHAN THAKUR
> e Member Secrefary

(Organic Aunthentication on AADHAR from UIDAI Server)
TPAV # AFYS9251GYS o

Consent No:AW-58317 @= .
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A. Any Specific Information (as required) Uploaded in XGN on 31/07/2023 11:17:24 from IP No: 103.178 77.134
B. 156609-Mb Power (Madhya Pradesh) Limited, Ash Filling Site Sinduri accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE,
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Consent Order M.P. Pollution Control Board

E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

| CTE-Fresh : . hw ' i ..
GREEN-SMALL ; Validity(A /W) 31.07.2028 [ CONSENT NO: | | PCB 1D: 156609 .

Outward No:118794,05/09/2023 Consent No:CTE-58835
To,
The Occupier,
M/s. Mb Power (Madhya Pradesh) Ltd.
(Flyash filling in abandoned stone mine)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1299529 Dt. 08/08/2023 and last communication received on
Dt.07/08/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish for filling of fly ash in low lying area at Kh. No. 1157/1
(Area-2.474 Ha), Village: Sinduri, Tal & Dist ; Anuppur (M.P.)- 484224

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Kh. No. 1157/1(Area-2.474 Ha), Village: Sinduri, Tal & Dist : Anuppur (M.P.)- 484224
Latitude : 23.1130 Longitude : 81.7254
b. The capital investment: Rs. 0.12 Crs
c. Product & Production Capacity:
& SRR e e Qty of Ash to be filled
Fly ash & Bottom ash filling in Low Lying Area 1,50,007.280 M. T

Note.-

1. For any change in above, the occupier shall obtain fresh consent from the Board.

2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation of

low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3. Plantation should be done on top layer.
The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two moaths before e
expected date of commissioning of ash filling activities. The applicant shall not start any ash disposal operation at site without
obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous

emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

Signature N}V rified S WL..,L-
Digitally Signed p# : Chandra S s
Mohan Thakut: !
: o Date: 05/09/2023 02:52:21 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary

TPAV # 81C327M5DD

-

This Certificate gencrated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mpnic.in wsing TPAV™ Number Page: 1



Consent Order M.P. Pollution Contrg)

By
E-5, Arera ),

. Colop,
Paryavaran Parisar, Bhopal - 14 Mp

Tele : 0755-2466191, Fax-0?55-2463741 b

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :
|. The daily quantity of trade effluent and sewage shall be Nil.
2. Trade Effluent Treatment(If any):-

The applicant shall provide comp:
maintain the same properly to ac

rehensive effluent treatment system as per the proposal submitted to the Board and
hieve following standards-

(ot Befesa s, 35530 T e o T e e e N
Suspended Solids Not exceed 100 mg/1. | |Chlorides Not exceed 1000 mg/L.

\BOD 3 Days 270C Notexceed 30 mgl, ||

QCOD Not exceed 250 mg/l. !

|0il and grease Not exceed 10 mg/l. ! i

For other parameters general standards of disch arge as
from time to time shall be applicable.

3. Sewage Treatment (If any) :- The applicant shall provide comprehensive sewa
submitted to the Board and maintain the same p

notified under EP Act 1986 and notified b v MPPCB

ge treatment system as per the proposal
roperly to achieve following standards-

IpH Between 6.5-90

|Suspended Solids Not exceed 100 mg/l. !
|BOD: Days 27 °c Not exceed 30 mg/l. :
{COD Nol exceed 250 mp/l. I
__:{ )il and grease Not exceed 10 mg/l.

i Fecal Coliform Not exceed 1000

[(MPN/100ml)

4. The effluent shall be treated up to prescribed Standards and reuse in th
devolvement/gardening within premises. Hence zero discharge condition sh
shall be discharged outside of industry/unit premises.

¢ process, for cooling and for green belt
all be practiced. In no case treated effluent

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recordi
for category wise consumption of water for mine s
through XGN monthly patrak/statements. The ind
same online through monthly patrak/statements. i S LSS T
St Water Code (Qty in KLD) | WC:100 [WWG:0.0]  Water Source |
| DustSuppression 1005 00 | Tankers. -

ng facilities shall be installed separately
pray, process & domestic purposes and data shall be submitted online
ustry/unit shall also monitor the treated wastewater flow and report the

6. Any change in production capacity, process, raw material used etc, and for any enhancement of the
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which reisult NEW or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

above prior

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any : !

i. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas

ii. Agriculture land / area.

iii. Reclamation of Forest land / area is permissible only if clearancefrom MoEF&CC as per Forest
Conservation Act, 1980 is available.
iv. Gochar Kisan Land.

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge,

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

Consent No:CTE-58835
This €, mfﬂtﬂﬂraﬂltmmfﬁ‘m xgn.mp.nic.in are valid and does not require,

i usi i Page:2/7
o5, the certificate can be validated online from xgn.mp.nic.in wsing "TPAV" Number. age



Consent Order MLP. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-8755-2463742

analytical methods used to meet the monitoring requirements specified above shall conform 1o such guidelines unicss
otherwise s_pqciﬁcd sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

tii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
E‘The applicant shall make and maintain online records of all information resulting from monitoring activities by this
-onsent.
:!l'ii'he applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
OLOWSI
(1) The date. exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(1iv)The analytical techniques or methods used and
(v)The result of all required analysis
tii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reporis which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for 2 minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation_
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting 2 Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to caters

body habitat.

16. Provision for Electric Power Failure- : r ) :
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altemative

electric power source sufficient to operate all facilities utilized by the applicant o maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except:

i. where unavoidable to prevent loss of life or severe property damage, or

ii, Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.
PR
Additional Water condition:- (if any) :-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.

2. No sewage shall be allowed to disposed of without treatment.
' Consent No:CTE-58835

This Ceriificate generated from xgr.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp. nic.in using "TPAV™ Number

Page:317
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M.P. Pollution Congyq Boa,
Consent Order E-S, Arers Cop

Paryavaran Parisar, Bhopal - 14 Mp
Tele : 0755-2466191, Fa1:&-!]':'55-24(,3.-,r.,‘1

3, Special provision for protection from any possibilities of leechete of lead should be made by PP. e
CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) AC o
I. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal

: ek intai inuously so as to
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously
achieve the level of pollutants to the following standards:-

4o e s e Tl - T i JaTTT) e WA L

Name of section . Control cquipmenttobeinstalled | P.M,SOx, NOg(mg/NM%) T
Material Handling | : __ Water Sprinkler d i

fransportation Tamaulin covered dumber A | As per NAAQS

Vehicular Movement L __ Water Sprinkler 15

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 ng/m* 24 hrs, basis)

b. Particulate Matter (less than 2.5 micron) - 60 ug/m* (PM2.5 ug/m* 24 hrs, basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.
5. All other fugitive emission sources such as I

eakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made
transportation and internal movements. G
elc.

pucca to control the fugitive emissions of particulate matter

generated due to
0od housekeeping practices shall be adopted to avoid leakages, s

eepages, spillages

8. Industry shall take effective steps for extensive tree plantation of the |
premises for general improvement of environmental conditions.

Additional Air condition:- (if any) :-

1. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 201 9.
2. The company shall make the air pollution control arrangements like water sprinkling system at site.

3. Create curtain or barrier around the site to avoid any nuisance in area.

4. The ash to be filled shall be handled in moist condition only,

3. Vehicles carrying fly ash should be equipped with autom
6. As per NGT order in application no. 484/2022
should be equipped with GPS system.

ocal tree species within or around the industry/unit

atic tarpaulin covering system.
(Mohd. Mustak Mansuri Vs State of M.P.,) all the trucks handling fly ash

Consent No:CTE-58835
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous ‘sohd wasle arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so
as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal o
dumping site. If required.

Non Hazardous Solid wastes:-

5‘[31:: of waste Quantity Disposal
| Scrap/ Plastic packing matenial wood, cand board, gunny begs etc Record should be maintained Sale to authorized party/As Per !

! CPCB. MoEF Guide lines / Others.

2. The applicant shal‘l allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
B r; To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
0a

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3: This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. "I‘he issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell. headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 st
March on or before 30th September every year (o the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and

necessary action will be initiated against the industry.

Consent No:CTE-58835
signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV™ Number. Page:5/7
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',“5 Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

10. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.
ning the low lying area, an carthen embankment of the cross-

20, For protection of pond or water body exists within or adjoir
| or water body to protect it from spilling of ash or ingress ol

section as given in the guidelines be constructed around the ponc

surface runoff into it.
rea shall be made of RCC (0

al slope details and the runoff outlet/side of the ash filled a
hall be submitted with CTO

71. The company shall provide the natur

avoull gully formation in this area. A complete 3D (Three Dimensional) schematic view of the site §
application,

evelled, ash excavated
n in compacts
the fill will be

area has been prepared and |
d in layers not exceeding 300 mr
f the material when compacted in

22. Firm arrangements shall be made for following the procedure, after the
from Borrow areas/plant having required moisture content shall be place
thickness. The placing operations shall be such that in strips of 10-15 m o
blended sufficiently to produce specified degree of compaction and stability.
—situ dry density 95% of maximum dry

layer shall made to achieve maximum in
ompaction level use of vibratory

23. Arrangements for the compaction of cach
per IS 2720 (Part VII). To achieve maximum C

density (MDD) of the material found out as
rollers shall be made.
the project along with maintenance of site for post

24. The company shall submit closure plan with application for CTO, for
project closure atleast for two years to develop complete green cover over the site or farm land as per the requirement.
25. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to RO &
HO MPPCB and details shall be presented with CTO application.

all be carried out by establishing a network of existing wells in the vicinity of

I —————T

26. Regular monitoring of ground water level sh
ash filling site.
ation of Fly Ash for reclamation of

elines namely “Guidelines for disposal/utiliz
Control board on March 2019.

27. Management shall strictly follow the guid
mines/ Quarries” issued by Central Pollution

Low-Lying area and in stowing of Abandoned
ent shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying

28. Managem
erate from the board.

area prior to obtain consent (0 Op

29. Management shall submit the route map of fly ash transportation prior obtaining consent to operate from the board.

Consent to establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and under the
1981 is granted to your unit subject to fulfillment of all the

Air (Prevention & Control of Pollution) Act,
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN for
obtaining the Consent for Operation before two months of the commencement of fly ash filling. The applicant

without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of

effluent and gaseous emission.
For and on behalf of

M.P. Pollution Control Board

By the order of Chairman, MPPCB

€ poipin pom DA
AN B i
Dl Sigm wih Andbasr CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # 81C327MSDD
Consent No: CTE-58835
This Certificate generaied from xgn.mp. nic.in are valid and does not require physical signatures, the certificale can be validaied online from xgn.mp.nic.in using "TPAV™ Number Page: 7/7
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Tt E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
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Validity(A/W): 30.11.2028 H CONSENT NO: *** | i PCB ID: 156609
@ : ' Consent No:AW-59441 '

To, ) 3
T'he Occupier,

M/s. Mb Power (Madhya Pradesh) Ltd.
(Flyash filling in Low Lying Area)

156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application Receipt No. 1323827 Dt. 01/12/2023 and last communication received on Dt.29/11/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein
The M. P. Pollution Control Board has agreed to grant consent up to 30.11.2028, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh. No. 1157/1(Area-2.474 Ha), Village: Sinduri, Tal & Dist : Anuppur (M.P.)- 484224
Latitude : 23.1130, Longitude : 81.7254
b. The capital investment: Rs. 0.12 Crs

¢. Product & Production Capacity:
 Product
Fly ash & Bottom ash filling in Low Lying Area |

Qty of ash to be filled a3
~ 1,50,007.280 M.T

Special Conditions:-

1. For any change in above industry shall obtain fresh consent from the board.

2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation of
low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3.1t shall be the responsibility of TPP Management to do the adequate plantation and maintain it for minimum 03 year after
filling of fly in ash low lying area.

4. The industry shall ensure that all the arrangement of control of air pollution are made at site before starting filling of fly
ash in low lying area.

5. Industry shall ensure that all the vehicles which are used for transportation of fly ash are having GPS. The details of
vehicles, registration number along with GPS link shall be provided to Board.

6. All the vehicles have provision of automatic tarpaulin cover or heavy duty cover having thickness about 400 GSM or
more of adequate size shall be used to avoid fall of fly ash during transportation.

The Validity of the consent is up to 30/11/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves
the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
By the order of Chairman, MPPCB

Signature Nog Verified Alu A

M.P. Pollution Control Board

Tele : 0755-2466191, Fax-0755-2463742

Comrppmimy, SOEE R o
77 R o] Digitally Signed p¥ : Chandra e
Mohan Thakurs#AS
ST R Date: 26/12/2043 03:28:26 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # X17AUGXSTI
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Cons
ent Order M.P. Pollution Control Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

:ﬁ;ﬁ:i:ﬁg@ggﬂﬂf;ﬂ rc:lf gmsclmes.cstz.lb]lshmg test procedures for the analysis of pollutants, all sampling and

el e:r:c‘lL e n;on_lturmg requirements specified above shall conform to such guidelines unless

el : . g ana yllcat methods shall conform to the latest edition of the Indian Standard specifications
; _spcc; ied the guidelines as per standard methods for the examination of Water and Waste latest edition of

ql_c _?\hmenca_n Public Health Association, New York U.S.A. shall be used.

E;Dug;a)]zg]fi;::551::11“;?::}?:325?“[ measurement to meet the monthly requirements specified above and report online

.11. Rccard.ing of Monitoring Activities & Results-
](';:,:lse a::phcant shall make and maintain online records of all information resulting from monitoring activities by this
ent.

lfl.l'll"hc applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
ollows:

(1} The date, exact place and time of sampling

(if) The dates on which analysis were performed

(111))Who performed the analysis?

(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iii, ]t_'lhe? applicant monitors any Pollutant more frequently as is by this Consent he s
monitoring in the calculation and reporting of values required in the discharge monit
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of

pollutants by the applicant or when requested by Central or State Board or the court.

hell include the results of such
oring reports which may be prescribed

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized

report on line to the Board.

and reported by submitting a Discharge Monitoring

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure- .
The applicant shall assure to the consent issuing authority that the applic

electric power source sufficient to operate all facilities utilized by the app
conditions of the Consent.

ant has installed or provided for an alternative
licant to maintain compliance with the terms and

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities uti
and conditions of this Consent in prohibited except :
i where unavoidable to prevent loss of life or severe property damage, ot

ii. Where excessive storm drainage or run off would damage any facilities nec
conditions of this Consent. The applicant shall immediately notify the consent

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

lized by the applicant to maintain compliance with the terms

essary for compliance with the terms and
issuing authorities in writing of each such

Additional Water condition:-
ilets for the labours/employees during project implementation phase.

1. The management shall arrange the mobile toi

2. No sewage shall be allowed to dispose without treatment.
3. HDPE lining should be laid down in bottom surface of low la iﬁ area before filling of fly ash.
Consent No:AW-59441

ical signatures, the certificate can be validated anline from xgn.mp.aic.in wsing “TPA V7 Number Page:3/7
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Consent Order

iy

=
4. The unit management shall carry the leachate study of area by competent agency.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
I. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the followi ng standards:-

Namcofsection | Control equipment tobe installed | P.M, SOx, NOx (mg/NMY |
Vehicular Movement . Water Sprinkler, curtain/wind breaking wall .
Unloading of flyash . Water Sprinkler, curtain/wind breaking wall | AsperNAAQS '
Compaction Water S_prﬂdtfr_._curtgi_nf_\{.'_ind-_l_;@]éi-:;g_wailij_ ___ (i O IR o Bl |

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 ug/m* (PM2.5 pg/m’ 24 hrs, basis)
. Sulphur Dioxide [SO2] (24 hrs, Basis) - 80 pg/m?
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/me
¢. Carbon Monoxide [CO)] (8 hrs. Basis) - 2000 pg/m’

s

3 The industry shall take adequate measures for control of noise level generated from industrial activities within the
premuses less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
cmission/section/activities,

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
fransportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
e

8. Industry shall take effective steps for extensive tree plantation of the local tree species for general improvement of
environmental conditions.

9. Compliance of provisions of Fly ash notification 1999 amended upto date and the CPCB guidelines issued in this regards
n year 2019

Additional Air condition:-

I. Management shall strictly follow the guidelines namely “Guidelines for d[sposal!ulilizlation of Fly Ash for reclamation of
Low~£ying area and in stowing of Abandoned mines/ Quarries” issued by Cer_ztra! Pollution _Con.trol board on March 2019,
The company shall make the air pollution control arrangements like water sprinkling system at site,

Create curtain or barrier around the site to avoid any nuisance in area.

The ash to be filled shall be handled in moist condition only. _ o s S
W:ler sprinkling arrangements for controlling fugitive dust emission shall done and maintained regularly to avoid fugitive

L S Y

emissions. ‘ j
The management shall install proper pollution control arrangements such as mist gun.

lli hall be covered with green metti/curtains. : :
‘ g‘f mo:l;:nsl shall make armngc:ni:ms of bulkers/automated tarpaulin covered system & GPS System equipped vehicles
< (=4

for ash transportation.

B =) o

] signatures. the cer ﬂﬁﬂﬂf can be validated nnhmﬁmw ,l?ﬂ;lllp.nf-l.‘,m usng TPAV" Number, i 4 ; 7 !
rcqﬂﬂ?pjlwﬂﬂl 5, .
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Consent O
Lonsent Order
M.P. Pollution Control Board
E-5, Arera Colony
) Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous soli
: s solid w ing i : R
e T'll.liSanceIpoI?s:?O:W;T:;nf n’;ithc |n§iusll'}"f’un:1:fuml premises sweeping, etc. be disposed off scientifically so as
. i : ant shs o ol T = SO as
site, If required. pplicant shall take necessary permission from civic authorities for disposal to dumping

Non Hazardous Solid wastes:-

{ Type of waste = : e SRl e et
| Disposal |

| Scrap/ Plastic | i
i p packing material wmd: card board, gunny begs etc  Sale to authorized party/As Per CPCB. MoEF Guide lines / Others. ‘

2. The applicant shall allow the staff of M ;
adhya Pradesh Pollution C |B i i sentativ
upon the representation of credentials: y n Control Board and/or their authorized representative,

a.Toi i i : ’
Bowd 0 inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the

b. To enter upon the appiica_n_l‘s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

; ¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
onsent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3: This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. ‘TI}e issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comp ly separately as per there Act / Rules.

= Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9, The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st

March on or before 30th September every year 1o the Board.
10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-59441

This Certificate genernted from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated gnline from xgn.

mp.nic.in using "TPA V" Number. Page:5/7



M.P. Pollution Contrg) Buurd

E-5, Arera ¢
rder | : o
e Paryavaran Parisar, Bhopal - 14 M;
Tele : 0755-2466191, Fax-0755-246374,

Additional condition:- i T
; e TR ollect the soil so that no external soil shall be
1. The site selected for reclamation of land shall be suitably stripped to co
e ilizati 999 and as amendment on dated 27-08-
ERCC onve HEnatt " as tion dated 14-09-1999 and a

2. As per the MOEF&CC gazelte nOIl.[lCSItI.Oﬂ ol‘ ash utiliza  ucavmtad tionk e A1l e TaslEand Beat ks
2003 and 03-11- 2009, the soil required for soil cover shall be excava
before taking for ash filling, . Pl | T

3. Soil required for top or side covers shall be excavated from the site and if it is not possible to do so, only th_c minimum

S Rl i ired soil b area, In either case, the topsoil should be
quantity of soil required for the purpose shall be excavated from soil borrow . e ! ol
kept or stored separately. Voids created at soil borrow area shall be ﬁllcc! up with ash wit _proper comp
covered with topsoil kept separately as above and this would be done as an integral part ofprmcct.. . WS

4. All existing undulations, holes, cavities and excavations made for plate load tests and. other s?r! investigations, etc.
shall be reported to the Board and in start of operation shall be-filled with pond ash having requisite moisture cor:lcnt.
The ash thus filled shall be compacted with the help of vibratory rollers so as to achieve c[!-y density of not less 95% as
per 1.5-2720 (Part-VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be
done.

3. The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be
achieved.

6. The s0il used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for
geotechnical application and shall be compacted to 95% proctor by Vibratory Roller of 1S T minimum capacity, in the
layers of 25-30 em and the optimum moisture content determined before execution of work.

7. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area
during execution period,

8. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities,
Curtain shall be created around the unloading site so that no fugitive emission could be generated,

9. Arrangements like water Storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place during
ash filling,

y kind of nuisance / inconvenience to the public during ash filling activities.

1. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be maintained at

site.

12. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported monthly during execution

of work and at quarterly interval up to two years post closure of the site.

3. Ash filling in mine void shall be done mechanically in moist (15%

pose fugitive dust problem.

14. Arrangements of transportation of fly ash
covered Trucks only and in wet condition,

15. In no case, fly ash or bottom ash shall be tra

) condition so that ash does not get air borne and

shall be done through Tankers/ bulkers or mechanically designed tarpaulin

17. All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Contro| certificates,

I8. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.

19. For protection of pond or water body exists within or adjoining the low lying area, an carthen embankment of the
cross-section as given in the guidelines be constructed around the pond or water body to protect it from spilling of ash
or ingress of surface runoff into it.

20. The company shall provide the natural slope for the runoff outlet/site of the ash
formation in this area at the closure/top level.

21. The ash in filling areas shall be placed in layers not exceedin
shall be such that in strips of 10-15 m of the material wh
produce specified degree of compaction and stability.

22. Arrangements for the compaction of each la

filled area with RCC to avoid gully

g 300 mm in compacts thickness. The placing operations
en compacted in the fill will be blended sufficiently to

vibratory rollers shall be made,

23. The company shall submit closure plan with within one month from date of the issue of this letter, for the project
along with maintenance of site for post project closure atleast for two years to develop complete green cover over the
site or farm land as per the joint agreement, :

24. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to
RO & HO MPPCB. : . L

25. Regular 06 monthly monitoring of ground water level & quality shall be carried out by establishing a network of
existing wells in the vicinity of ash filling site at least for 02 years after closure. : e h

i the guidelines namely “Guidelines for disposal/utilization of Fly Ash for

26. Management shall strictly fol[ogﬁnsen NoAW. 5ok y

- y , v int using “TPAV™ Number, Page: 6/7
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Consent Order

M.P, Pollution Control Board

E-8, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 07552466191, Fax-0755-2463742

reclamation of Low L
board on March 2019,
Management shall maintain valid
closure & development of site for i
28. Management shall

ying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Contro!

2l statutory/ permission during operation & maintenance of the site till cor plet

ntended use,

follow the route having no/low habitation for fly ash transportation.

29. Management shall provide the list of truck number (equipped with GPS) likely to be used for fly ash transportation

30. Management shall ensure the CCTV surveillance of truck used for transportation of ash and shall ensure entry of truck
and fly ash quantity in log book at factory premises and disposal site.

Consent to Operate as required under the Water (Prevention & Control of Pollution) Act, 1974 &:i?m Air (ljreve!iffrlﬂ &
Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the candt’ﬂrf:s mentioned abm:.
For renewal purpose you shall have to make an application to this Board through XGN at least Six mrm!:‘fi' btjf”" e the
date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

ot bs oo

CHANDRA MOHAN THAKUR

Member Secretary
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # X17AU6XSTI

Consent No:AW-59441

‘ i i mp.nic.in using "TPAV" Number.
This Certificate generated from xgn.mp.nic.in are valid and does not requiire physical signatures, the certificate can be validated online from xgn.mp

Page:7/7
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i. State Pollution Control Boards shall clearly indicate mode of
transportation and method of loading and unloading while granting
the consent.

j. Transportation of flyash through thickly populated areas should be
avoided as far as possible.

k. General awareness/ training programmes be organised regularly for
tanker operating staff like drivers and cleaners on the impact of
hazards of fly ash.

5.0 Reclamation of Low Lying area using Ash

Filling of Low lying areas inside the plant premises and outside within 300
km. of power plant may be taken up using ash. Low lying area reclamation
with ash should be taken up adopting standard practices as per 2015
technical specification mentioned in NTPC Policy. Following steps should be
taken up prior to initiate low lying area developmental activities.

5.1 Preconditions:

5.1.1 Consent from land owner: Consent/ permission should be obtained
in writing from the land owner before start of work.

5 1.2 Permission from Regulatory authority: Power plant/ land owner/
agency shall obtain statutory permission from regulatory authorities
such as SPCB as per the requirement.

5.1.3 Prevention of pollution: Suitable methods should be adopted and
necessary arrangement should be made to prevent pollution during
excavation of pond ash at ash pond, filling area and during
transportation of ash.

5.1.4 Soil Cover on the top of ash fill: As per the MOEF&CC gazette
notification of ash utilization dated 14-09-1999 and as amendment on
dated 27-08-2003 and 03-11-2009, the soil required for soil cover shall
be excavated from land fill site itself and kept separately before taking
for ash filling. If it is not possible to do so, only the minimum quantity
of soil required for the purpose of cover shall be excavated from the soil
borrow area. The voids so created due to removal of soil shall be filled
up with ash with proper compaction and covered at top with soil cover.
About 300-500 mm thick soil layer shall be placed over the ash fill area.
This should be done as an integral part of low lying area development

work.

R ' 12| Page



I. Tankers/ bulkers or mechanically designed covered Trucks need to
be used.

In no case, flyash or bottom ash shall be transported by open trucks /
trollies irrespective of distance or end use. Thermal power plants and fly
ash user agency shall collectively ensure that fly ash or bottom ash is
transported in environmentally sound manner by following the guidelines
mentioned in para 4.2.3 & 4.2.4.

4.2.4 General Code of Practices for Maintenance of roads, vehicles
and conditioning of flyash

a. Roads inside power plant and that of flyash user agency should be
paved and plantation of adequate width should be done at both sides.
Mechanised road sweepers should be deployed. In addition, adequate
arrangements for water sprinkling should be made to suppress
fugitive dust emission, if any.

b. Thermal power plants and user agencies should make arrangements
(two stages) for washing of wheels of the vehicles (bulkers/trucks)
before deployed for fly ash ransportation.

c. Pond ash to be transported should be conditioned with water to
maintain minimum of 15% moisture at the disposal point so that ash
does not get air borne and cause fugitive emission.

d. Adequate free board in trucks should be kept to avoid
overflow/spillage during transportation.

e. In case of any spillage enroute during transportation of fly ash, the
agency shall ensure that spilled ash is collected and transported to

the disposal/usage site immediately.

f. All the bulkers and trucks responsible for carrying fly ash should be
with valid Pollution Under Control certificates.

g. Provision should be preferably made for weighing of fly ash loaded
into tankers/ railway wagons/bulkers etc under the silo.

h. The speed limit of vehicles carrying flyash should be strictly enforced
and it should not exceed 40 km per hour.

11|Page
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5.1.6 Restrictions :

Reclamation of area by ash shall not be permitted in the following areas :

i. Flood plain area/Ecologically Sensitive Areas.

ii. Agriculture land / area.

iii. Reclamation of Forest land / area is permissible only if clearance
from MoEF&CC as per Forest Conservation Act, 1980 is available.

iv. Gochar Kisan Land.

5.2 Preparation of filling area

5.2.1 The entire area meant to receive the ash and earth filling shall be
stripped by minimum 150 mm. The exact depth of stripping shall be decided
by the Engineer-in-Charge depending upon nature of top soil and the
vegetation present. All organic matter, vegetation, roots, stumps, bushes,
rubbish, swamp materials, etc. shall be removed from the site. The
stripping material and other unsuitable materials as referred above shall be
kept away from the area to be filled up so that these do not get mixed up
with filling material and disposed off to a place as decided by the Engineer-

in-Charge.

5.2.2 Levelling
All existing undulations, holes, cavities and excavations made for plate load

rests and other soil investigations, etc. shall be filled with pond ash having
requisite moisture content. The ash thus filled shall be compacted with the
help of vibratory rollers so as to achieve dry density of not less 95% as per
1.S-2720 (Part-VII). This would result in a levelled surface upon which layer

wise filling of compacted ash can be done.

5.2.3 Protection of pond or water body adjoining or within the working
site: If any pond or water body exists within or adjoining the low lying area
/quarry then an earthen embankment of the cross-section as given in the
Figure below be constructed around the pond or water body to protect it

from
spilling of ash or ingress of surface runoff into it.

2 feet

0.5 m more than the
Height of the propose
Reclaimed area

|

Cross- section of water body protection embankment

lope 1:1.25

R T iy in Rage



The soil used for the embankment should neither be granular nor black
cotton soil. It should be of good quality for geo-technical application. Soil
should be compacted to 95% proctor by Vibratory Roller of 15 T minimum
capacity, in the layers of 25-30 cm and the optimum moisture content
determined before execution of work. After attaining the desired height,
the disposal area should be thoroughly compacted, graded followed by soil
cover at least 15 cm thickness for proper reclamation of the land by

grass turfing or appropriate plantation.

5.3 Excavation of pond ash from borrow area

5.3.1 Borrow Area-location

The location and permissible depth of excavation of the Borrow areas for
pond ash shall be got specifically approved from concerned Thermal Power
Station. The boundaries and permissible depth of excavation so approved
shall be strictly followed and no deviation shall be allowed. Similarly, routes
for movement of all ash transportation vehicles, water tankers, equipment,
etc. shall be got approved from Thermal Power Station. These shall be
strictly followed and no deviation shall be allowed.

The excavation surfaces and surface of waste materials shall be left in a
reasonably smooth and even condition. All the excavations within the ash
pond shall be at a minimum slope of 4 (Horizontal): 1(Vertical)

5.3.2 Site Clearance

All areas required for borrowing shall be cleared of all trees and stumps,
roots, bushes, rubbish and other objectionable material. Particular care
shall be taken to exclude all organic matter from the ash to be placed in
the fill. The cleared areas shall be maintained free of vegetation growth
during the progress of the work.

5.3.3 Stripping

Borrow area shall be stripped of top layer by a depth of minimum 150 mm.
The exact depth of stripping shall be decided by the Engineer-in-charge
depending upon nature of top layer and the vegetation present.

5.3.4 Borrow area watering & dewatering

_mi4|.Page_
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Regional Office
M.P. Pollution Control Board

Gortara, Budhar Road, District Shahdol - 484001 (M.P.) N7
Mail Id:- ropcbshahadol@gmail.com

Water Quality Analysis Report

Description Of Sample Collected On " Analysed On
River Tipan, U/s Near Ash Disposal Site, 03/01/2025 04/01/2025 to 09/01/2025
Vill. Senduri, Distt. Amupput(np) |l s
Sample Collection By :- S.K. Nigam (Lab | Sample Analysis By:- A K. Sharma (Chemist)
Attendent)
S. | Characteristics | Unit | Results S.n | Characteristics Unit | Results
no 0
1. | Temperature ¢ 18.0 14. | B.O.D. (3 days at 27°C) | Mg/L |
2. | Appearance - Clear I5iE.0D: Mg/L 19.2
3. | Colour - Colourless | 16. Chloride (as Cl) | Mg/L =769
4. | Odour - Odourless | 17. | Amm. Nitrogen (asN) Mg/L -
5. {pH pH 7.86 18. | Sulphate Mg/L 16.0
6. | Turbidity NTU - 19. | Nitrite Nitrogen (as N) Mg/L 0.02
7. | Sp. Conductivity |k 3346 | 20 | Nitrate Nitrogen (asN) | Mg/ | 0.04
mhos/ 1
cm
8. | Total Solids Mg/L 330.0 21. | Phosphate (as POs) Mg/L -
9. | Total Dissolved | Mg/L 310.0 22. | Alkalinity Mg/L 36.0
Solids
10. | Suspended Solids Mg/L 20.0 53. | T. Hardness (as CaCOs) | Mg/L 88.0
11. | Total Coliform Mg/L - 24. | Ca-Hardness (as CaCO;) | Mg/L 84
12. | Fecal Coliform Mg/L - 25. | Mg-Hardness (as CaCOs;) | Mg/L 4.0
13. | TK.N Mg/L B 26. | Dissolved Oxygen Mg/L Fiia) J
Remark:- 1. Compared with IS 2206, Class B Surface water quality.
2. Analyzed parameters are found within prescribed standard un it.
Chefhist JT.SCiEI‘ltl/j Sciehtist

Rep

Prepared by



Regional Office

M.P. Pollution Control Board '.,\l.r, LiF
By Pass Chowk Gortara, Budhar Road, District Shahdol - 484001 (M.P.) k':\}/d Lifestyle
Mail Id:- ropcbshahadol@gmail.com

-------

Water Quality Analysis Report

Description Of Sample Collected On Analysed On
River Tipan, D/s Near Ash Disposal Site, | 03/01/2025 04/01/2025 to 09/01/2025
Vill. Senduri, Distt. Anuppur (mp)
Sample Collection By :- S.K. Nigam (Lab | Sample Analysis By:- A K. Sharma (Chemist)
Attendent) oAl
S. | Characteristics | Unit | Results | S.n | Characteristics | Unit | Results
no 0
1. | Temperature °C 18.0 14. | B.O.D. (3 days at 27°C) | Mg/L 0.8
2. | Appearance - Clear 15. | C.O.D. Mg/L 28.8
3. | Colour - Colourless | 16. | Chloride (as Cl) Mg/L 14.99
4, | Odour - Odourless | 17. | Amm. Nitrogen (as N ) Mg/L -
5. |pH pH 7.91 18. | Sulphate Mg/L 16.0
6. | Turbidity NTU 1.5 19. | Nitrite Nitrogen (as N) Mg/L 0.04
7. | Sp. Conductivity | K 284.0 20. | Nitrate Nitrogen (as N) Mg/L | 0.04
mhos/
cm
8. | Total Solids Mg/L 260.0 21. | Phosphate (as PO4) Mg/L -
i
9. | Total Dissolved Mg/L 220.0 22. | Alkalinity Mg/L | 440
Solids
10. | Suspended Solids | Mg/L 40.0 23. | T. Hardness (as CaCO;) | Mg/L 160.0
11. | Total Coliform Mg/L - 24. | Ca-Hardness (as CaCO3) | Mg/L 100.0
12. | Fecal Coliform | Mg/L - 25. | Mg-Hardness (as CaCOs3) Mg/L 60.0
13. | TKN Mg/L - 26. | Dissolved Oxygen Mg/L 6.7
|

Remark:- 1. Compared with IS 2296, Class B Surface water quality.
2. Analyzed parameters are found within prescribed standard unit.

Report’Prepared by Chemist Jrg%{’ Sciﬂﬁ\/
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Regional Office

M.P. Pollution Control Board A LiF
By Pass Chowk Gortara, Budhar Road, District Shahdol - 484001 (M.P.) \.%/ i

Mail Id:- ropcbshahadol@gmail.com S

Water Quality Analysis Report

[ Description Of Sample Collected On Analysed On
River Godaru, Near Road Bridge, NH43, Vill. 03/01/2025 04/01/2025 to 09/01/2025
Kadam tola, Distt. Anuppur (mp)
Sample Collection By :- S.K. Nigam (Lab | Sample Analysis By:- A K. Sharma (Chemist)
Attendent)
S. | Characteristics | Unit | Results S.n | Characteristics Unit | Results
no 0
1. | Temperature He 18.0 14. | B.0.D. (3 days at 27°C) Mg/L 0.9
2. | Appearance - Clear IS COD! Mg/L 9.6
3. | Colour - Colourless | 16. | Chloride (as C) Mg/L | 13.99
4. | Odour - Odourless | 17. | Amm. Nitrogen (as N) Mg/L -
S b e s B R pH 7.84 18. | Sulphate Mg/L 14.0
6. | Turbidity NTU 1.5 19. | Nitrite Nitrogen (as N) Mg/L 0.02
7. | Sp. Conductivity | K 112.2 20. | Nitrate Nitrogen (as N) Mg/L 0.03
mhos/ -
cm
8. | Total Solids Mg/L 90.0 21. | Phosphate (as POs) Mg/L -
9. | Total Dissolved Mg/L 70.0 22. | Alkalinity Mg/L 32.0
Solids
10. | Suspended Solids Mg/L 20.0 23, | T. Hardness (as CaCO3) | Mg/L 184.0
11. | Total Coliform | Mg/L - 54. | Ca-Hardness (as CaCO3) | Mg/L 92.0
2. | Fecal Coliform | Mg/L - 25. | Mg-Hardness (as CaCOs) Mg/L 92.0
NN Mg/L - 26. | Dissolved Oxygen Mg/L R

Remark:- 1. Compared with IS 2296, Class B Surface water quality.
2. Analyzed parameters are found within prescribed standard unit.

mist




Regional Office

MLP. Pollution Control Board A LIF
f By Pass Chowk Gortara, Budhar Road, District Shahdol - 484001 (M.P.) \Q"f/ ‘l*

Mail Id:- ropcbshahadol@gmail.com

WATER QUALITY ANALSIS REPORT

1. Location of sampling:- Nalla water sample Fly Ash Disposal site, Vill. Harad,
Distt. Anuppur (M.P.)
2. Description of Sample:- 1. Nalla water sample Near Fly Ash Dumping Site
3. Date of sampling- 03/01/2025
4, Date of Analysis: - 04/01/2024 To 09/01/2024
5. Sample Collected by:- S.K. Nigam (Lab Attendent)
6. Sample Analysis by:- A.K. Sharma (Chemist)
S. No. CHARACTERISTICS UNIT Permissible Limit Sample- I
1 Appearance - SI. Turbid
2 Temperature G - 18.9
3 Color PCS - | Light Green
- Odour T. No. - pungent
5 pH - pH Unit = 7.86
6 Total Solids Mg/l - 240.0
7 Total Dissolved Solids Mg/l - 210.0 ‘
8 Total Suspended Solids Mg/l - 30.0 '
9 Chloride Mg/l - 21.99
10 | B.O.D. (3 days at 27°C) Mg/l 5 29
HEENCOD Mg/l - 384

Remark - . Analyzed parameters are found within prescribed standard unit.
2. Compared With Mp Gazette Notification 25/03/88.

.’12/ B
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C ist Jr.Scientis Sclentist




M REGIONAL OFFICE

L. POLLUTION CONTROL BO WA

3 : . BOARD ~a~ LIFE

gY PASS CHOUK GORTARA, BURHAR ROA Y Y
Y D DISTT.- SHAHDOL 5y NG Eivndman

Email-ropcbshahadol@gmail.com e e ﬂ _

AIR MONITORING REPORT
rt No. JRERDA

Name of Industry: - M/s s MB Power (MP) Ltd.( Fly Ash Filling Site, =

in Jamuna Open cast void) Vill. Harad, T . Kot istt. / |
B e FRih _ arad, Tah. Kotma, Distt. Anuppur (Mp) |
Date of Analysis:- 04/01/2025
Sample Collected by:- Mr. S.K. Nigam Lab Atte. |
Sample Analyzed by:- A K. Sharma(chemist) e

Stack Sampling Point :- 1. Boiler No. 01 |
2. Boiler No. 02 //IJ

S. No. Parameters Unit FGD Stack-1 Stack - IT Stack - IIT |
01 Particulate Matter (PM) mg/ NM” -- !
02 Sulphur dioxide (SO3) mg/ NM’ --
03 Nitrogen dioxide (NOx) mg/ NM* -
Remark : 20 l
Ambient Sampling Point ‘
A. E — Direction (Lee Word)
B. W- Direction (Wind Word)
’-_‘-_-'_____‘1___________—
S No. | Parameters Unit A B C D E ' F
01 Particulate Matter (PMio) pgl/ m 59.64 73.36 - - - --
02 Particulate Matter (PMas) g/ m’ 17.22 25.82 -- - = L5
03 Sulphur dioxide (SO2) pg/ m° - - = = - =
04 Nitrogen dioxide (NOx) pgf;r - = == =3 = -
05 Average Noise Level (dB) 50,52 52.65 -- - v
3 |
SRErE—=

IjR_emark: | During The Monitoring Time Weather was Clear.

1. [ Indicate that the values exceed permissible limit.
2, Compared with MPPCB Standard.

- E@Js. di gt
'r;:_ Report Prépared by (&nﬁt Jr. Sm}clltﬁft Lab. In charge
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REGIONAL OFFICE

— M.P. POLLUTION CO
i BY PASS CHOUK GORTARA, BURHAR R(

Email-ropcbshah

AIR MONITORING REPORT

NTROL BOARD

JAD DISTT.- SHAHD
adol@gmail.com

l Report No.

OL 484001(M.P.)

Name of Industry: -

M/s MB Power (MP) Ltd.( Fly Ash Filling Site in Abandoned Stone Mine)

1
Vill. Gadhi, Tah. Kotma, Distt. Anuppur (Mp) ‘
Date of Sampling:- 03/01/2025 |
Date of Analysis:- 04/012025 |
Sample Collected by:- Mr. S K. Nigam Lab Ale.
Sample Analyzed by:- A.K. Sharma(chen 1ist)
Stack Sampling Point :- 1. Boiler No. 01
2. Boiler No. 02 j
S. No. Parameters Unit FGD Stack- I Stack - II Stack - III |
01 Particulate Matter (PM) mg/ NM® - |
02 Sulphur dioxide (S0O.) mg/ NM* : 5
03 Nitrogen dioxide (NOx) mg/ NM* = —‘
Remark :
Ambient Sampling Point
A. E - Direction (Wind Word)
B. W - Direction (Lee Word) 3
S No. | Parameters Unit A B C D ' E F
01 Particulate Matter (PM,;) pg/ m 89.31 66.01 = = 28 -
02 Particulate Matter (PM,<) | pg/ m® 29.4 21.25 = - - --
03 Sulphur dioxide (SO,) pg/ m° -- - - - - -
04 Nitrogen dioxide (NOx) ng/ m’ -- - -- - -- -
05 Average Noise Level (dB) 54.12 53.74 - - -- -- _|i
[ Remark: | During The Monitoring Time Weather was Clear. ’
1. ] Indicate that the values exceed permissible limit.
2. Compared with MPPCB Standard.
-""-——-'—r
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Ash filling area sindurl, Ristrict Anuppur, Madhya Pradesh
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HINDUSTANPOWER

Ash filling Area Harda Patch, Jamuna Kotma OCM, District Anuppur, Madhya Pradesh
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Forest Department Report on the Fly Ash Disposal Site

The fact-finding committee visited the flyash disposal site in Gram Panchayat Senduri, Gram
Panchayat Harad and Gram Panchayat Gadhi. The site wise observations are as mentioned
below:

1. Gram Panchayat Senduri: The site is located near the P 353 compartment of Anuppur
Beat in the Anuppur range. The minimum distance of the flyash disposal site from the
forest boundary (P353 compartment) is 682.04 meters and from the Tipan river is 65.27
metres (the screenshot of the kml file of the flyash disposal site and its distance from
the nearest forest boundary and Tipan river in google earth has been attached below for
reference).
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2. Gram Panchayat Harad: The site is located near the RF 453 compartment of Harad
Beat in the Kotma range. The minimum distance of the flyash disposal site from the
forest boundary (RF 453 compartment) is 3.55 meters (the screenshot of the kml file of
the flyash disposal site and its distance from the nearest forest boundary in google earth
has been attached below for reference).
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3. Gram Panchayat Gadhi: The site is located near the P430 compartment of Kalyanpur
Beat in the Kotma range. The minimum distance of the flyash disposal site from the
forest boundary (P 430 compartment) is 649.62 meters (the screenshot of the kml file
of the flyash disposal site and its distance from the nearest forest boundary in google
earth has been attached below for reference).
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PROOF OF SERVICE

M Gmail ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com>

Joint Committee Report filed in compliance of order dated 06.12.2024 passed by Hon'ble NGT (CZ) in OA
206/2024

1 message
ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com> Mon, Jan 13, 2025 at 6:07 PM
To: Lawyer Prabhat <lawyerprabhat29@gmail.com>, harnengt@gmail.com, contact@hpppl.in, rtoannuppur@gov.in, dmannupur@nic.in
Cc: parul.bhadoria04@gmail.com, "ropcbshahdol@gmail.com" <ropcbshahdol@gmail.com>
Madam/Sir
Please find enclosed the Joint Committee Report filed in compliance of order dated 06.12.2024 passed by Hon'ble NGT (CZ) in OA 206/2024 (Chandikant
Jha v State of MP and Ors.). This mail is being sent on behalf of Counsel of MP PCB (Advocate Parul Bhadoria). This mail may be treated as proof

of service.

Regards

PRANJAL PANDEY

ADVOCATE

F-3, Vidhya Vihar, Hoshangabad Road,
Bhopal, 462026.

9340657120, 8349313812

advocatepranjalpandey@gmail.com

brd JCR 206-2024 .pdf
24837K
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